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3. In the above facts and circumstances, prima facie, we are satisfied that a substantial question
relating to environment has arisen out of implementation of enactments mentioned in Schedule 1 of NGT
Act, 2010 but before proceeding further in matter, we find it appropriate to obtain a factual report for which
we constitute Joint Committee comprising District Magistrate, Nainital, Uttarakhand State Pollution Control
Board and Central Pollution Control Board. District Magistrate, Nainital shall be noda authority for
coordination and compliance.

4. Above Committee shall visit site, collect relevant information,

interact with stakeholders and submit a factual report within six weeks.

1. If¥eRT ERT UING SR AU & BF § SR 3Gy G 49 /23—RILH.
/2024 T&1e 13 faAwR, 2024 @ ERT ARARY &1 7o+ febar AT (evae—1) |

foq WM gRI Sierd W GEAT 131 ﬁﬂwmmzozsa%mﬂgaﬁmmgﬁaﬁ
T & (ee-2) |

| 3 o1 WS BRa RO §RT O.A. No. 1319,/2024 31 8 il T4 &9 49
IRRIGUS oy § TIRT eer i 29.11.2024 & SIS H SHRITAR TiSd FART B wgert 3rear
1, ST & Heel e} UG @) S W

Hol—JuR |

2B

IR ForeneraRy (1)
ST |




04 PRy Su-Rrefie segr, Rer—Hidrwe
~ wie e |\ P fedid— -\ 2
Wt 4, |
IR RrenRer) (Feme)
fSre—~areT |

fawa— o wsfia &Ra siftreeor % AR Tor M Wea—1319 /2024 i Rig NRRT 6 o
IERIGUS A5G § e F |
TR,
QU SN e Rty Remien S & wie 51/ 23~ Rem /2024 75
17122024 ® SUCF H WA TG SN Ui T wie e e, e 8o e g
T @1 G PR Wi Rt Ro 23122024 B e T # ) wigew PR e e

<ifeeT S arawrd HRaTEr 3 e IR B
HerrTa—RiaR | y
(wRa =)
ST—RraeR), segr
yfaferd;
w/ﬁmﬁmﬁﬁw,%mﬁm&fwﬁﬁm

2. TR AFR TR 7 segri-Fronem o gl i)

3. ?égoa%ﬁmﬁéaﬁa—vﬁum%waﬁémﬁéﬁmmﬁw
| |

4, WMWWW%mﬁWWI

Ayl sdig e WW%EW

Tenfemrd
“%cfw. & 1T




23 " (1

w0 R SR SRR § AT Fe ST W 1319/2024 vAq Rig AT T o
T SERIETS X159 3 YIRG SIey fomier 29.11.2024 T S9E 4 O WA B HIT
ferSleror srrer—

Mo T BRa e, T8 Reel gy o Rig it Pl g U 3 Wgw s
Rreradl 7 RAG 13.002004 BT ST o §Y goEe) IR & R A SRt wee § o el
& iy ok oiEe Sefe, ydem, o ok SfdT & wey § werel wgE ke dead S & e
¥ Rl 20.11.2024 B Y TR 5 T &1 R yarl ofw Freved -

“In the above facts and circumstances, Prima facie, we are satisfied that a substantial question relating
to environment has arisen out of implementation of enactments mentioned in schedule 1 NGT Act, 2010 but
before proceeding further in matter, we find it appropriate to obtain a factual report for which we constitute
Joint Committee comprising District Magistrate, Nainital, Uttarakhand State Pollution Control Board and
Central Pollution Control Board. District Megistrate, Nainital shall be nodal authority for coordination and
compliance”

Above committee shal visit site, collect relevant information interact with stakeholders and sumbit a
factual report within six weeks.
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Item No. 02 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1319/2024
Hemant Singh Gonia and Ors Applicant
Versus
State of Uttarakhand Respondent(s)

Date of hearing: 29.11.2024

CORAM: HON’BLE MR, JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant; None
Respondents: Nane

ORDER

1. A letter petition dated 13.09.2024 sent by Hemant Singh Gonia and

others complaining about illegal and unscientific handlirig, management

-y

-—

and disposal of solid waste and dumping at a trenching ground with

intention of destroying environment without any arrangement of

processing thereof in violation of environmental laws has been registered
as Original Application under Section 14 and 15 of National Green
Tribunal, Act, 2010 (hereinafter referred to as ‘NGT Act, 2010) for exercise
of suo moto jurisdiction in view of law laid down by Supréme Court in

Municipal Corporation of Greater Mumbal vs. Ankita Sinha, (2022)
13 SCC 401.

2. Complainant has said that in Haldwani city, District Nainital, State

of Uttarakhand, at trgpching ground, huge quantity of solid waste has been

dumped for the last several years and no steps have been taken for its

@ (5)
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3 tity of solid waste has collected

& O processing. As a result thereof, huge quan ity d
which also got burnt several times in past releasing toxic gases and ba

odour and it is creating all Kkinds of health hazards to local people. It is

alleged that dumping of soil waste is illegal being in violation of

environmental laws. Certain photographs and newspaper reports have also

been placed on record which shows huge quantity of dumping of soil waste.

3. In the above facts and circumstances, prima facie, we are satisfied
that a substantial question relating to environment has arisen out of
implementation of enactments mentioned in Schedule 1 of NGT Act, 2010
" but before proceeding further in matter, we find it appropriate to obtain a
factual report for which we constitute Joint Committee comprising District
Magistrate, Nainital, Uttarakhand State Pollution Control Board and

Central Pollution Control Board. District Magistrate, Nainital shall be noda

authority for coordination and compliance.

4, Above Committee shall visit site, collect relevant information,

interact with stakeholders and submit a factual report within six weeks.

5. List on 16.01.2025.

6. A copy of this order be forwarded to District Magistrate, Nainital,

Uttarakhand State Pollution Control Board and Central Pollution Control

Board by email for compliance.

Suchir Agarwal, JM

Dr. Afi
Novernber 29, 2024 . Dr.Afroz Abmad, EM
Original Application No. 13192024

(6)
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L F. No. 10-6/2017-IA-l 12,

@ Government of India
Ministry of Environment, Forest and Climate Change 1o /D)
' (IA.11l Section) 1‘[’/ { /’2 [ ?‘
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 10" October, 2017

To, /}O@H
Mukhya Nagar Adhikari _
M

Haldwani Nagar Nigam,

Nagar Palika Parishad, Haldwani, <N
District: Nainital - 263139, Uttarakhand |7

E Mail: info@nagarnigamhaldwani.com

Subject: Integrated Municipal Solid Waste Management Project at Haldwani -
Kathgodam, District Nainital, Uttarakhand by M/s Haldwani Nagar
Nigam -‘Environmental Clearance - reg.

Sir, )

This has reference to your online proposal No. IA/JUK/MIS/62412/2015 dated
oth February 2017, submitted to this Ministry for grant of Environmental Clearance
(EC) in terms of the provisions of the Environment Impact Assessment (EIA)
Notification, 2006 under the Environment (Protection) Act, 1986.

2. The proposal for grant of environmental clearance to the project ‘Integrated
Municipal Solid Waste Management Project at Haldwani-Kathgodam, District
Nainital, Uttarakhand promoted by M/s Haldwani Nagar Nigam’ was considered by
the Expert Appraisal Committee (Infra-2) in its meetings held on 12-14 April, 2017
and 21-24 August, 2017. The details of the project, as per the documents submitted
by the project proponent, and also as informed during the above meeting, are
under:-

() The project involves Integrated Municipal Solid Waste Management Project at
Haldwani-: Kathgodam, District Nainital, Uttarakhand promoted by M/s
Haldwani Nagar Nigam.

#}(ii) As a part of the Jawaharlal Nehru National Urban Renewal Mission
(@:ff' (JNNURM), Haldwani Nagar Nigam (HNN) has proposed treatment and
< disposal of MSW at Indira Nagar railway crossing on Sitarganj bypass,

Haldwani.
o) Integrated Municipal Solid Waste Management Facility has been taken up to
Al cater the Haldwani City, Bhimtal, Kichha, Lalkuan and Rudrpur under
aulle / administrative contro! of Haldwani Nagar Nigam.

(iv) Haldwani town is one of the important city in Uttarakhand at the entrance of
Kumaun region. It is one of the 83 municipalities of the State of Uttarakhand,
spread over an area of 14.16 square km with approx. population of 171351 as
per census 2011. -

(v)  Ministry of Urban Development, Government of India vide letter No.
K14011/27/2013-UD-1, dated 08/11/13 approved the SWM project for 34.88
crore and had released 13.952 to Uttarakhand State Government.

(vi)  The project will handle and dispose of 192 MT/Day Solid waste up to 2027 as
estimated. The waste generated during operation shall be collected
segregated, transported, disposed and treated in a scientific manner. 52 :

Proposal No. IAUKIMIS/E2412/2015 Page 1 of 5
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(vii) As part of the project compost plant and Sanitary Landfill has to be developed
in the 4 Hectare land, being provided by Forest Depariment. Total waste
generation in all 5 cities is 192 MT/Day. Gaula River is at the distance.of the
550 M in east direction. Landfill life for the said facility is 15 years.

(viii) Cost of the project: Rs. 35 crores. -

(ix) ESZ: Nandhaur Sanctuary is 5.2 km/NE from the project site.

(x) Benefits of the project: For scientific disposal of Municipal Solid waste.
(xi) Employment potential-NA

(xii) ToR presentation was held on 21.12.2015 before SEAC, Uttarakhand.
Committee has granted ToR vide No. 597/SEAC dated 07.01.2016.

(xiii) Public Hearing for the project was held on 01.12.2016 at Nagar Nigam
Haldwani, Uttarakhand in the Chairmanship of Sh. Jaswant Singh Rathore,
Additional District Magistrate, District Nainital.

3. The EAC, in its meeting held on 21-24 August, 2017, after detailed
deliberations on Lhe proposal, has recommended for grant of Environmental
Clearance to the project. As per recommendations of the EAC, the Ministry of
Environment, Forest and Climate Change hereby accords.Environmental Clearance
to the project ‘Integrated Municipal Solid Waste Management Project at Haldwani-
Kathgodam, District Nainital, Uttarakhand promoted by M/s Haldwani Nagar Nigam,
under the provisions of the EIA Notification, 2006 and amendments/circulars issued
thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

(i)  As proposed, air pollution control device viz. gas quencher; treatment with
mixture of hydrated lime and activated powder for adsorption of partial acidity
and VOCs (if any); badfilter/ESP for removal of particulate matter; ventury
scrubber followed by packed bed scrubber with caustic circulation to
neutralize the acidic vapours in flue gas; and demister column for arresting
water carry over will be provided to the incinerator. Online pollutant monitoring
shall be 'f)rovided as per CPCB guidelines for monitoring particulate matter,
S0s, NOx and CO from the incinerator stack. The periodical monitoring of
Dioxins and Furans in the Stack emissions shall be carried out.

(i) Analysis of Dioxins and Furans shall be done through CSIR — National
Institute  for Interdisciplinary  Science and  Technology  (NIIST),
Thiruvananthapuram or equivalent NABL Accredited laboratory.

(i) The project proponents shall adhere to all conditions as prescribed in the
Protocol for ‘Performance Evaluation and Monitoring of the Common
Hazardous waste treatment, storage and disposal facilities’ published by the
CPCB in May, 2010.

(iv) Incinerator shall be designed as per CPCB guidelines. Energy shall be
recovered from incinerator.

(v)  Sufficient number of Piezometer wells shall be installed in and around the
" project site to monitor the ground water quality in consultation with the State
Pollution Control Board / CPCB. Trend analysis of ground water quality shall
be carried out each season and information shall be submitted to the SPCB

and the Regional Office of MOEF&CC.
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ivi) Ambient air quality monitoring shall be carried out in and around the landfill
site at up wind and downwind locations.

(vi) The depth of the land fill site shall be decided based on the ground water
table at the site.

(viii) Environmental Monitoring Programme shall be implemented as per EIA report
and guidelines prescribed by CPCB for hazardous waste facilities. Periodical
ground water/soil monitoring to check the contamination in and around the
site shall be carried out. :

(ix) The Company shall ensure proper handling of all spillages by introducing spill
control procedures for various chemicals.

(x)  All leachates arising from premises should be collected and treated in the
ETP followed by RO. RO rejects shall be evaporated in MEE. Toxicity
Characteristic Leaching Procedure (TCLP) test to be performed on leachates.

(xi)y The Company shall review the unit operations provided for the treatment of
effluents, spggially the sequencing of MEE after tertiary treatment, the source
of permeate when no R.O. is recommended and the treatment of MEE
condensate. The scheme for treatment of effluents shall be as permitted by
the Pollution Control Board/Committee under the provisions of consent to
establish.

(xii) On line real time continuous monitoring facilities shall be provided as per the
CPCB or State Board Directions.

(xiif) Scrubber water, leachate water or wheel wash effluent shall be treated in the
effluent treatment plant followed by RO to achieve zero liquid discharge.

(xiv) No non hazardous wastes, as defined under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, shall be
handled in the premises.

(xv) Gas generated in the Land fill should be properly collected, monitored and
flared. ..

(xvi) Pro.jéct Proponent shall develop green belt, as committed. At least 10 m thick
greenbelt shall be developed in the periphery of hazardous waste facility.

(xvii) Project should ensure that the site is properly cordoned off from general
movement and no unauthorized person or goods permitted to enter the
premises. Necessary security provision should be made as a condition in the
Authorisation under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 to prevent unwanted access.

(xviii) Pre medical check-up to be carried out on workers at the time of employment
and regular medical record to be maintained.

(xix) Emergency plan shall be drawn in consultation with SPCB/CPCB and
implemented in order to minimize the hazards to human health or
environment from fires, explosion or any unplanned sudden or non sudden
release of hazardous waste or hazardous waste constituents to air, soil or
surface water.

(xx) Rain water runoff from the landfil area and other hazardous waste
management area shall be collected and treated in the effluent treatment

plant.
o
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PART B - GENERAL CONDITIONS

(i)
(ii)

(i)

(vi)

(vii)

(viii)

(ix)

x)

Proposal No. 1A/UK/MIS/62412/2015

The project authorities must strictly adhere to the stipulations made by the
SPCB, State Government and any other statutory authority.

No further modification or expansion in the project shall be carried out without
prior approval of the Ministry of Environment Forest and Climate Change. In
case of deviations or alterations in the project proposal from those submitted
to this Ministry for clearance, a fresh reference shall be made to this Ministry
to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

The overall noise levels in and around the plant area shall be kept well within
the standards by providing noise control measures including acoustic hoods,
silencers, enclosures etc. On all the sources of noise generation. The ambient
noise levels shall conform to the standards prescribed under the EPA Rules,
1989 viz. 78 dBA (daytime) and 70 dBA (night-time).

A copy of the environmental clearance letter shall also be.displayed on the
website of the concerned State Pollution Control Board. The EC letter shall
also be di%layed at the Regional Office, District Industries centre and
Collector's Office/ Tehsildar's office for 30 days.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Minisiry and its concerned Regional
Office.

Officials from the Regional Office of MoEF&CC, Dehradun who would be
monitoring the implementation of environmental safeguards should be given
full cooperation, facilities and documents/data by the project proponents during
their inspection. A complete set of all the documents submitted to MoEF&CC
shall be forwarded to the APCCF, Regional Office of MoEF&CC, Dehradun.

The Ministry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environmental (Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department, the
Forest Conservation Act, 1980 and the Wildlife (Protection) Act, 1972 etc. shall
be obtained, as applicable by project proponents from the respective
competent authorities.

These stipulations would be enforced among others under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and the EIA Notification, 2006.

The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the State Pollution Control Board
and may also be seen on the website of the Ministry of Environment, Forest
and Climate Change at http://www.envfor.nic.in. The advertisement shall be
made within Seven days from the date of receipt of the Clearance letter and a
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copy of the same shall be forwarded to the Regional Office of this Ministry at
Dehradun.

Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the website of the company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; SPM, RSPM, SO, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the project
shall be mofiitored and displayed at a convenient location near the main gate
of the company in the public domain.

The environmental statement for each financial year ending 31 March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-
mail.

This issues with the approval of the Competent Authority.

(Kushal Vashist)
Director

Copy to:

1)

2)

3)

4)

5)

Proposal No. IAUKMISI62412/2015

The' Secretary, Department of Environment, Government of Uttarkhand,
Dehradun.

Additional Principal Chief Conservator of Forests (C), Ministry of Environment,
Forest and Climate Change, Regional Office (NCZ), 25, Subhash Road,
Dehradun, Dehradun - 248001.

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, New Delhi - 110 032.

The Member Secretary, Uttarakhand Environment Protection & Pollution
Control Board, 29/20, Nemi Road, Dehradun, Uttarakhand- 248001: Fax-
0135-2718092.

Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.
Guard File/ Record File/ Notice Board. 2 ;

(Kushal Vashist)
Director
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This CONCESSION AGREEMENT made on this 09 day of February 2018 (Insert year)
at Haldwani (insert place of execution),

BETWEEN

C.5. Marlalia Sfo late B.5. Martolia, Nagar Ayuhta, Nagar Nigam Haldwani ,
Government of Uttarakhand, having its registered office Nanitz! Road, Haldwani -
263139, hereinafter referred to as “the Concessioning Authority” or “NNH" which
expression shall unless repugnant to the context include the successors and assigns,
on the one part

AND

Ajay Singh S/o Shri Arun Kumar Singh, Chief Operating Officer, Magic genie
Smartech Solution Limited having its registered office at Plot No- B-38
insttitutional Area Near Jharsa Chowk Sectar- 32 Gurgaon- 12001 Haryana,

hereinafter referredto as “Concessionaire” which expression shall unless

repugnant to the context include the successors and permitted assigns, on the
ather part.

WHEREAS,

A.  The Ministry of Environment and Forest (MoEF), Government of India (Gol),
has formulated the Municipal Solid Wasies (Management and Handling)
Rules, 2000 / Solid Waste Management Rules 2016 (“MSW Rules”), which
makes it mandatory for every municipal authority to implement a scientific
solid waste management system wherein the MSW is collected in an efficient
way with source segregation and the same is duly processed and the
residual inert/ non-biodegradable solid wastes disposed in a Sanitary i
Landfill. i

C. NNH with an objective of providing Munici[;al Solid Waste Management
(MSWM) services offering Door to Door Collection, Secondary Storage and
Transportation (C&T) of Municipal Solid Waste generated in the city, decided

to set up Solid Waste Management System at Haldwani on Upgrade, Operate,
Manage and Transfer (UOMT) basis.

D.  NNH had, carried out extensive project preparation works in connection
with the Project and subsequently invited proposals, through a competitive
bid process from eligible parties for implementing the Project. In
response thereto, NNH received proposals from several parties including
the Concessionaire for implementing the Project.

E. Pursuant thereto, after evaluating the aforesaid proposals, NNH accepted
the proposal submitted by the Concessionaire and issued Letter of

Acceptance No. 2072 dated 16-12-2017 to the Concessionaire requesting
the Concessionaire to execute the Concession Agreement, which the

Y

% I

3_-»-4'..-.«,‘».< v




o2
H
I
z
H
3
¥
i
i
H
¢
3

24)
48 (

. (,,r’nvnr’ﬂ‘-'/ —-J 1
%

e T b St et T LR '__..“ *‘f.———-‘;w J
. 9% )'1 {5}; 4

[ Jrj" *[ﬂﬁ"t "' - ‘(,/J,qpyw? ’{({ﬂ( t;;"’ - ./g.,&':"““-‘/w:-v.. n
Shame avmo.
v e sl gl 0 dY TS b AN et o AN d’r“.’:ﬂ""“”ﬁ’f l;'; é—r e G /

?\gmomonl-d ~ wfrrr 30 1 0.99

Anteemant4 ‘ o e,

v e 15 PR s ae A

o PR 1 O P € i A v 35,025:67 e
) 25,000,00 0 26000 9 1,6200% . e

- - ,‘_,..a'-—--',-ﬂ—*. i
L0 bt g Bsssis v 1 3 ases ,__...-o-—"‘ et . uu:.‘rf
o o fity o -'zm e Ry e A firft

[ W Y

R R N N T P Y L A

T 1/

n":al:lh' 1 AR
65.Fe5-2318

W AT T W Fepm e § ffgm oaen A1 4w 7 SRR W A RE
wiferm o ot o wr it Braeh e arE e foE EEen VT
Fi fr | 3T FETE

%
%
]

g ar qafar %0 0.00 WA ) 2
a1 Femw wr oot err B vmzfrmg'rrrr',,mq..am
T AegerT iz \ i ft St fm

Rerfl wgom A g arna | 07 A vy o Ae A miea 93
Le-tuiy am*a‘rvrmvm-rﬁfv ux off Fray gar P BT oaesr w

Lo( _ %

.u""'(‘" ’;""m w3 a s —

/0 Jlo;' .l ";..’-.! v -~ - C
"'; . ,’”ixr '.‘_".f o ... 777"“4 - .E"T"aq 74 ,‘P-f
AR e e 't .« * o
/\.‘Ia.“"",a-wv. L 03.-Feb-261¢
,f\ v L . A
4 nJl‘n.‘f {:‘.I‘ A 4 v <
el TARP T A
L j A E 29K
A IO L AT
i . s
St S T RN
[ t B P :!
CE Y R R U A
RO TR
L g . . Pl |
. 4 Ya A s foa s 2
42t L .
<S4 Nt f
to PRy ,f
LA RS
B, v . : .""."/-

DRI

B




25/
49 (

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS :-

DEFINITIONS AND INTERPRETATION ARTICLE 1

1.1, Definitions

In this Agreement, the following words and expressions shall, unless repugnant to

the context or meaning thereof, have the meaning hereinafter respectively
ascribed to them hereunder:

“pdditional Cost” shall mean the additional capital expenditure and/or the
additional operating costs or both as the case may be, which the Concessionaire
would be required to incur as a result of Change in Law.

“Affected Party” shall mean the Party claiming to be affected by a Force
Majeure Event in ac;ordance with Article 8.1.

“Agreement” shall mean this Agreement, and includes any amendments hereto
made in accordance with the provisions hereof.

“Applicable Law” shall mean all laws in force and effect, as of the date hereof,
and which may be promulgated or brought into force and effect hereinafter in India
including judgments, decrees, injunctions, writs or orders of any court of record,

as may be in force and effect during the subsistence of this Agreement and
applicable to the Praject/the Concessionaire.

“Applicable Permits” shall mean all clearances, permits, authorisations, conseras
and approvals requived to be obtained or maintained by the Concessionaire under

Applicable Law, in connection with the Project during the subsistence of this
Agreement. ‘

“Appointed Date” shall mean the date of this Agreement.

«Arbitration Act” shall mean the Arbitration and Conciliation Act, 1996 and shall

include any amendment to or any re-enactment thereof as in force from time to
time.

upssured Waste Collection Quantity” shall reean.the assured quantity of MSW
required to be collected by the Concessionaire in accordance with Clause 5.10,

«Authorization” means any approval, consent, exemption, filling, license,

authorization, permit, registration or waiver, and any renewal or variation of any

of them howsoever described, necessary to fulfill obligations of the Concessionaire
under this Agreement,

“puthorized Representative” : means, in respect of a Party, any person

&, Y }\\Qy\’);" ?
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Concesslonatie has acknostedped by 1 Letter Ho. ALZIVINAI2017-18/001

dinteed 027017

Foo [The selectet! bldder/ Consortium lis siice promoted and Incorporated the
Concesminnalte i it lmdaed Uabillty compary under the Companles Act 2013,
and ha tequested the Autharlty to accept the Concesslonaire as the entity
wrhicl sttt under take and perforn the obligations and eserclse the rights of
the selectsd Lidde /- Consortlum under the LOA} Including the obligation to
entet into thi Congesston Agreement putsuant to the LOA for executing the

Project,

G iy B letter dited 40-17-2017, the Concessionalre has also joined in the said
request of the selected hidder/ Consortium to the Authority to accept it as the
entity which shinll under take and perform the obligations and exercise the rights
of the selected hidder/ Consortium Including the obligation to enter into this
Concesslon Agreement pursiant o the LOA, The Concessionaire has further
epresented Lo the effect What [L has been promoted by the selected bidder/

Consortum for the purposes hereof.)

(I, The Authorlty has agreed to  the sald request of the {selected
bldder/Consortium} and the Concesslonalre, and has accordingly agreed to
enter Into this Concession Agreement wlth the Concessionalre for execution of
the Project on [RUOMT] basls, subject to and on the terms and conditions set

forth hereinafter,

NOW THEREFORE, In consideration of the foregoing and the respective covenants and
sct forth in this Concession Agreement, the recelpt and sufficiency of

agreements
intending to be legally bound hereby, the Parties

which s hereby acknowledged, and
agree as follows

s
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designated (whether by same or as the holder of a specified positjon or ofﬁ_ce) as
such by such Party by notice in writing given to the other Party including, in the
case of a person designated by name, a specimen signature of that person certified
by the Party issuing the notice;

“Bio -medical Waste” shall have the meaning ascribed to it under the

Biomedical Wastes (Management & Handling) Rules, 1998 and any amendments
therof.

“Book Value” means the value of the capital expenditure incurred on the Project
as per the books of the Concessionaire, net of depreciation charged on the basis of
straight line method and amortized equally over the Operations Period, duly
verified and certified by an independent auditor in accordance with IGAAP.

“Change in Law" shall have the meaning ascribed thereto in Clause 8.7.

“COD” or “Commercial Operations Date” shall mean the date on which the
Project Engineer has issued the Provisional Completion Certificate or the

Completion Certificate for the Project Facility, in accordance with the provisions of
this Agreement.

“Completion Certificate” shall mean the certificate issued by Project
Engineer certifying, that:

{iy theConcessionaire has constructed the Project Facility
in accordance with the Construction Requirements; and

() the Concessionaire has obtained all approvals necessary for
commercial operations of the Project Facility.

“Concession” shall have the meaning ascribed thereto in Clause 2.1 of this
Agreement.

“Concession Period” shall have the meaning ascribed thereto in Clause 2.2,

“Concessionaire’s Equipment” means all machinery, equipment, apparatus and
other things (other than Temporary Works) required for the execution and
completion of the Works and the remedying of any defects, but does not

include Plant, Materials, or other things intended to form or forming part of the
Permanent Works.

“Conforming Waste” shall mean ,

a. any MSW that conforms to the specification§ of conforming waste
set forth in MSW Rules

b. any other MSW mutually agreed by Parties to be Conforming Waste
from time to time T

! !
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uConsortium”’ shall mean the consortium consisting of (i) and {ii)

formed/acting pursuant to the Memorandum of
Understanding dated ______ entered int0 by them, for the purpose of
submitting their proposal for undertaking the Project through M/s- , @
special purpose company formed and incorporated by them in India.

“Construction Documents” means all approved plans, manuals, drawings {including

as built drawings), calculations, computer software (.program‘s'), samples, patterns
and models prepared and used for construction of Project Facility.

uConstruction Perfod” shall mean the duration of construction of Project Facilities

commencing from the Appointed Date to the date of issue of Completion
Certificate.

“Construction Requirements” shall mean Construction Requirements as set out in
Schedule 3.

“Construction Works” shall mean all works and things required to be undertaken
by the Concessionaire in accordance with the Construction Reguirements.

“Cantractor” shall mean any Person with whom the Concessionaire has entered
into/may enter into any of the Project Agreements,

“Cure Period” shall have the meaning ascribed thereto in Clause 9.2(a}(iii) of this
Agreement,

“Haldwani” or “Haldwani Municipal Limits” means the whole urban area falling
within the jurisdiction of the NNH as the Government of Uttarakhand may by

notification specify from time to time and includes, inter-alia, all twenty five (25)
municipal vards under jurisdiction of NNH.

“Drawings” shall mean all of the drawings including working drawings for the
Project Facility, designs, calculations and documents pertaining to the Project in

accordance with the Construction and O&M Requirements and shall also
include the drawings of Transfer Stations. ,

“Emergency” shall mean a condition or situation that is likely to endanger the
safety of the individuals on or about the Project Facility including the safety of the
gsers thereof or which poses an immediate threat of material damage to the
roject.

“Encumbrance” shall mean any encumbrance such as mortgage, charge, pledge,

¥ In case the Sucessful Bidder is a Consortium
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lien, hypothecation, security interest, assignment, privilege or priority of any kind
having the effect of security or other such obligations and shall include w-‘;ihguzt
limitation any designation of loss payees or beneficiaries or any similar
arrangement under any insurance policy pertaining to the Project, ph;{sx.cal '
encumbrances, claims for any amounts due on account of taxes. cesses, electricity,
water and other utility charges and encroachments on the Project Facility .

“Environmental Laws” means all Laws pertaining to the protection of natural
resources, the environment, the health and safety of the public, according to
Environment (Protection) Act. 1986. The Air (Prevention and Control of Pollution)
Act, 1981, The Water (Prevention and Control of Pollution) Act, 1974 and any other
central, state or local law, regulation, rule, ordinance or order from government.

“Financial Close” shall mean fulfillment of all conditions precedent to the initial
availability of funds under the financing documents/agreements.

“Financing Documents” shall mean collectively the documents evidencing
Lenders’ commitment o finance the Projact.

“Financial Year™ shall mean the period commencing from April 1 of any given year
to March 31 of the succeeding year.

“Force Majeure” or “Force Majeure Event” shall mean an act, event, condition
or occurrence as specified in Article 8.

“Good Industry Practice” shall mean the exercise of that degree of skill,
diligence, prudence and foresight in compliance with the undertakings and
obligations under this Agreement which would reasonably and ordinarily be
expected ofa skilled and an experienced person engaged in the implementation,

operation and maintenance or supervision or monitoring thereof of any of them of a
project similar to that of the Project.

“Government Agency” shall mean Government of India, any state government or
aovernmental department, commission, board, body, bureau, agency, authority,
instrumentality, court or other judicial or administrative body, central, state, or
local, having jurisdiction over the Concessionaire, the Project Site or any portion

thereof, or the performance of all or any of the services or obligations of the
Concessionaire under or pursuant to this Agreement,

“Handback Requirements” shall have the meaning ascribed thereto in
Schedule 9,

“Hazardous Waste” shall have the meaning as defined under the Hazardous
Wastes (Management and Handling) Rules, 1989 and as amended thereto.

“L enders” shall mean financial institutions, banks, funds and trustees for bond
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holders or debenture holders, who provide fungi§ to the Concessionaire for
financing the cost of construction of the Project Facility or any part thereof,

“Materials” means things of all kinds (other than Plant) to be provided and
incorporated in the Permanent Works by the Concessionaire, including the supply-

only items (if any) which are to be supplied by the Concessionaire as specified in
the Agreement,

“Material Adverse Effect” shall mean a material adverse effect on (a) the ability
of the Concessionaire to exercise any of its rights or perform/discl)arge any of
its duties/obligations under and in accordance with the provisions of this

Agreement and/or (b) the legality, validity, binding nature or enforceability of
this Agreement.

“Materfal Breach” shall mean a breach by either Party of any of its obligations
under this Agreement which has or is likely to have a Material Adverse Effect on
the Project and which such Party shall have failed to cure.

“MSW Rules” : shall mean the Municipal Solid Wastes (Management and

Handling) Rules, 2000/ Solid Waste Management Rules 2016 and includes any
amendments thereto. :

“Municipal Solid Waste” or “MSW"” : shall have the meaning ascribed to it in the
MSW Rules,

“Non-Conforming Waste” : means

_ any MSW which is not a Conforming Waste
as set forth in the Clause 7.1.2,

“O&M Requirements” shall mean the requirements as to operation and
maintenance of the Project Facility as set forth in Schedule 6,

“Operations Period” shall mean the period commencing from COD and ending at
the expiry of the Concession /Termination.
“Parties” shall mean the parties to this Agreement and

: “Party” shall mean either
of them, as the context may admit or require;

“Performance Security” shall mean the guarantee for performance of its
obligations to be procured by the Concessionaire in accordance with Clause 5.1,

“Permanent Works" means the permanent works to

be designed and executed in
accordance with the Construction Requirements,

“Person” shall mean (unless otherwise specified or required by the context),
any individual, company, corporation, partnership, joint venture, trust,
unincorporated organization, government or Governmers Agency or any other

RN
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legnl entity,

Pl s machinety and appatatus intended Lo form "f forming part of the
Permanent Werks, fchading the supply-unly flems (If any) which are Lo be supplied
by the Concesslomatie as specdtied i the Agreeiment.

Wreliminary Notlee® shall mean the notiee of Intended Termination by the Party
entitied to tenminate this Agreement Lo e other Parly selting out, Inter alla, the
undertying Event of Default,

sproject” shidl mean Upgiade, Operate, Manage and Transfer (UOMT) of : Door to
Door Collection, Secandaty Storage & Transportation of Waste (C&T) Solid Waste
Managerent System i aceordanee with the pravisions of this Agreement,

"project  Agreements” shall mean collectively  this  Agreement, O&M
Contract, and any other matetlal contract {other than Financing Documents)
entered nto or may herealter be entered into by the Concesslonaire In connection
with the Praject,

“Project Assets” ¢ shall mean the Project Equipments and Project Vehicles used
during the Concesslon Perlod for the Project.

“project Equipments” ¢ shall mean all the equipments required for daor to door
collection, primary slorage, seconclary slorage, transportation of waste & part of
SWM System under this project, provided by NNH to Concessionaire or procured
by the concessionalre for the project Concession period for the Project in
accordance with provisions of this Agreement and Schedule 4.

“project Engineer” shall mean a reputed Person being a firm, company or a body
corporate appointed in accordance with Article 4 for supervision and monitoring of
compliance by the Concesslonaire with the Construction Requirements and O&M
Requirements and to undertake, perform, carry out the duties, responsibilities,
services and activities set forth In Schedule 5.

“project Facllity” shall mean collectively the project assets, equipments, door to
door collection, secondary storage, Lransportation vehicles or any other facility
which are required to be constructed, built, installed, erected or provided by the
Concasslonaire on the Project Site in accordance with the Construction
Requirements and OBM Requirements.

“project Facillty Area” shall mean an area of land within Project Sites, more
fully described in Schedule 1.

“project Requirements” shall mean collectively the Construction Requirements,
and O&M Requirements or any of them as the context may admit or require.
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“Project Site” shall mean and include an area covering land at various locations in
Haldwani more fully shown and described in Schedule 1.

“Project Vehicles” : shall mean all vehicles (motorized or non-motorized)

provided by NNH to Concessionzire or procured by concessionaire in accordance
with provisions of this Agreement,

“Provisional Completion Certificate”

may be issued by the Project Engineer p
in accordance with Clause 5.4.

means the Completion Certificate that
ending completion of the Punch List items

“Punch List” shall have the meaning ascribed thereto in Clause 5.4,

“Remuneration” shall mean all fees,

costs, charges and expenses payable to the
Project Engineer in accordance with th

e terms of his appointment,

“Rupees” or “Rs,” refers to the lawful currency of the Republic of India.
“SPCD" or

“Scheduled Project Compietion Date”
5.4.5.

shall be as described in clause

“SBI PLR” shall mean prime lending rate of State Bank of India,

“Tax” shall mean and includes all taxes, fees,

) cesses, duties, levies that may
be payable by the Concessionaire under Applicable

Law.

"Temporary Works" means all temporary
Concessionaire’s Equipment) required for th
Works and the remedying of any defects,

works of every kind (other than
€ execution and completion of the

“Termination” shall mean early termination of the Concession, pursuant to

Termination Notice or otherwise in accordance with the provisions of this
Agreement but shall not, unless the context otherwise requires, include expiry of
this Agreement due to efflux of time in the normal course,

“Termination Date” shall mean the date specified in the Termination Notice
as the date on which Termination occurs.
“Termination Notice” shall mean the notice of Te

rmination by either Party to the
other Party, in accordance with the applicable prov

isions of this Agreement.

“Tests” shall mean the tests to be carried out in accordance with th
Requirements or the O&M Requirements and ¥
the said requirements, as instructed by the
this Agreement.

e Construction
not expressly specified in either of

Project Engineer, in accordance with

A
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ippi H to Concessionaire in
“Tipping Fee " : shall mean the amounts payable by NNH to Cor
accordance with Clause 7.1 and as quoted by the Bidder in its Financial Proposal.

“Warks" means the Permanent Works and the Temporary Works or either of them
as appropriate.

“User Charges” means the charges/ fees payable by the generators of the MSW ;"
accordance with the notification issued by the Authority and described in Schedule
1.

1.2.  Interpretation

In this Agreement, unless the context otherwise requires, » .
a) any reference to a statutory provision shall include such provision as 1s
from time to time modified or re-enacted or consolidated so far as such
modification or re-enactment or consolidation applies to, or is capable of
being applied to any transactions entered into hereunder;
b} references to Applicable Law shall include the laws, acts, ordinances, rules,
regulations. notifications, guidelines or bylaws which have the force of law;
¢) the words importing singular shall include plural and vice versa, and
words denoting natural persons shall include partnerships, firms,
companies, corporations, joint ventures, trusts, associations, organizations
or other entities (whether or not having a separate legal entity);
d) the headings are for convenience of reference only and shall not be used in,
and shall not affect, the censtruction or interpretation of this Agreement;
e) the words “include" and “including” are to be construed without
limitation;
f} any reference to day, month or year shall mean a reference to a
calendar day, calendar month or calendar year respectively;
g} any reference to any period commencing “from” a specified day or date and

‘(‘jtill" or “until” a specified day or date shall include both such days or
ates; :

h) any reference to any period of time shall mean a reference to that
according to Indian Standard Time {IST).

i} the Schedules to this Agreement form an integral part of this Agreement as
though they were expressly set out in the body of this Agreement;

j) any reference at any time to any agreement, deed, instrument, license or
document of any description shall be construed as reference to that
agreement, deed, instrument, license or other document as amended
varied, supplemented, modified or suspended at the time of such reference"

k) references to recitals, Articles, sub-articles, clauses, or Schedules in thi:s
t\grheemefnt shall, except where _the context otherwise requires, be deemed
o? : :tﬁsegz:;::n ;gtl;eatals, Articles, sub-articles, clauses and Schedules of

U} any agreement, comsent, approval, authorization, notice, communication
k4
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information or report required under o prrsuant (o Uils Agresment from or
by any Party or by Project Cigineet shiall be valld ane effectual only (1 1t s
i writing under the hands of duly autharised tepresentative of wich Pty of
Project Cngincer in (his behalt and not othenwie,

m) references Lo "Constiuclion” Mchudes mvestigation, design, englieoring,
procuremient, delivery, transportation, fnstallation, processing, tabrication,
testing, commissioning and other activities incidental therelo

N} the damages payable by either Party to the othes of them as set forth in

0) this Agicement, whether on par diem basts or otherwlse, ate mutually
agreed genuine pre-estimated loss and damage Ukely to be suffersd and
meurted by the Party entitled o 1ecelve the smme and we not by way of
penalty or liquidated damages (the "Damages”)

[T
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Y
o Mo NN

e . Nagar Ayukt
Naintal Road
Haldwani,Uttarakhand

I\he _Managmg Director
aglg Genie Smartéch
?)cl)lutlon Limited
0
Ne;'r N?\% AB-38‘ lnstitutional Area
: arsa__ Chowk Sector- 37
Urgaon- 120691 Harvana '

Fax- 91-124-4380014

Or such address,

by th S, telex number, or facsimile number as may be duly notified
© Tespective Parties from time fo time, and shall be deemed to have
€en made or delivered
B in the case of any communication made by letter, when
delivered by hand, by recognized international courier or by mail
(registered, return receipt requested) at that address, and
(i)  in the case of any communication made by telex or facsimile, when
transmitted properly addressed ‘o such telex number or facsimile
number. ' L
15.10, Severability - ' Lo

*

If for any reason whatSoever any provision of this Agreement is or becomes
invalid, illegal or unenforceable or is declared by any court of competent
jurisdiction or any: other " instrumentality to be invalid, illegal or
unenforceable, the ‘valicity, legality or enforceability of the remaining
provisions shall not be -&ffected in ‘any manner, and the Parties shall
negotiate in good faith‘wit,h'a;)ﬁqw to agreeing upon one or more provisions
which may be substituted "for such invalid, unenforceable or illegal
provisions, as nearly as is practicable. Provided failure to agree upon any

such provisions shall not be subject to dispute resolution under this
Agreement or otherwise.

73
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45.11. No Partnership

Nothin i : .

constit%t:‘:r?g t:maeg in this Agreement shall be construed or interpreted as

authority t b‘P nership between the Parties. Neither Party shall have any
Yy to bind the other in any manner whatsoever.

15.12. Language

All notices required to be given under this Agreement and al
communications, documentation and proceedings which are in any W&y
relevant to this Agreement sha be in writing and in English language.

15.13. Exclusion of Implied Warranties etc.
' . - ther
This Agreement expressly excludes any warranty, C°“f‘hponoftr o? any
undertaking implied at law or by custom or otherwise a{]é‘;‘%y any Party
other agreement between the Parties and any Fepreser;‘;‘z ‘Partieso
not contained in a binding legal agreement executed by

15.14. Counterparts i
hich when

This Agreement may be executed in two count_erpa{tso,f et?]?‘; z;rgement but

executed and delivered shall constitute an origina

shall together constitute one and only the Agreement.

Y.

L
»"\%\P_\}
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IN WITNESS yypype Or

;, ’ ACf\'”MU\ﬂ Al;o HE lultl[ o EC
F 1E DA : rm T - U ED AND DELWERED THIS
Sl oT A 30VE WRII

M
lED SEALED AND DELIVERED

For and an behalf of NNH by, (S

Y

Bnature
(Narme) ’

F .
or and on behalf of CWCESSIONAIRE by: (Signature)

(Designatioh)
In the presence of :

-

1) Rahut Laspal S/0 M.S. Laspal

R/o0 Bhotia Parao, Haldwani,
for identification : D.L. No. UK-0419960067632

RW/
sk .
2) shashanl Shekaar Singh S/0 Shri Vijay Pratap

R/o Tikree, Amethi (UtP)
for identification : Adhar No. 6360 5528 8177

»
,.‘.‘-}.'o'., ;'. .‘:
o,
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Advance :0.00 0,00
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Finger Prints und
nls under Sec. 32-A of Registration Act 1908

Nf;xxme & Address of Executant
Nigam Haldwani,

: C.5. Martolia /0 Late B.S. Martolia, Nagar Ayukta, Nagar

For identification : Adhar No. 8511 2129 2058

Impression of fingures of Left Hand

Thumb | | SRS T e ey e e e eeeqre e TS e S—«-—-ﬁ—?ﬁ"gﬂ”""‘
ndex Fing. | Middjg,Fing. | Ring FIng: iall Fing.
Eﬁ\“%ﬁ"ﬁ&\“ ’. v 7Y 53
SN N E () i
2r‘r\‘-}»&;é"};%' RS P

Impression of fingures of Right Hand

ndex Fing. | middle Fing. "Ring Fing. | ° matl Fing.

SR

Z ;2_:::; s

_-.,.

. om mwe—

SignatMExecutant
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Wse& 32-A of Registration Act 1908

Name & Address or Executant
Officer, Magic genje Smarte

. : rating
: Ajay Singh S/0 Shri Arun Kumar Singh, Chief Ope
ch Solution Limited

For ide‘ntification * Adhar No. 939p 5609 8717

Impression of fingures of Left Hand

——

umh | Index Fing, |
NN T
‘gg R

N
LRI A3
SFere 557

Impression of fingures of Right Hand __
Index Fing. | Middle Fing. | Ring ring.

Small Fing.

|
|
;f

Signature of Executant
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'S TR T @ At B G
l e W qTE U
%D
7 UKDA CA- 5808 | €l YW SISO
feur
2 | UKO4 CA-5808 | Ruywl welTeN /
FaeY
3 | UK04 N- 7801 TR Ao
3 | UK04 N- 7818 WEERl alon]
§ | UK04CA-6732 | erel 1108
8 |UKO04CA-6733 | wolg fae B
7 |UKO04GAD212 [ gl atan
§ | UK04 CB 1803 qar B e
g | UKO4 CB 2148 vfre dER
10 | UKO4GA 0999 =
11 | UKD4GAD505 TRl ShIuar
12 | UkDAAEA1TA Arnioa daes
13 | UKDAAEA172 Arifers Eaee
14 | UKD4CB7372 g ey
15 | UKO4CB7374 whTe fonges
16 1 UK04CB9223 Garbage Tipper
17 | UK04Cn9219 Garbage Tipper
18 | ukoacpezza | Garbage Tipper
19 | UK04Ces220 Garbage Tipper
20 | UKO4AL2799 AR cacy
21 | UX04AL2802 wmfers) Toey
22 | UK04CCO587 TETY, 48
23 | UKo4cC1140 Garbape Tipper
24 | UKDACC1139 Garbage Tipper
25 | uKoacciisg Garbage Tipper
26 | UKDACC1145 Garbage Tipper
27 | UKD4CC1146 Garbage Tipper
28 | UK04CC1147 Garbage Tipper
289 | Door To Door Garbage Tipper 3‘5 BIES)
Collection
30 | Compacior - 03 e
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g Rt
aldwani, Uttarakhand, india
.692)+qx6, indira Na(g:‘l_li,yl;l:‘:ldwanl, (814

83139, India * ¥ L5 R
: at 20,200797% Long 70.63454
Vo Lty 23N2724 G213 M GMT )

o DA R TE, R iRy s

R h 1200 312124,
0o SFITIRN TN ST,

Photo 7 : Mixing of Solid waste during visit

Photo 8: View of Huge quantity of unprocessed solid waste

GE

t working
e

Photo 12: Broken boundary wall at Solid waste trenching

Photo 11: Water sprinkling at trenching grud

ground Haldwani city, Distt. Nainital -

Joint Committee Report in Compliance of Hon’ble NGT Order O.A. NO. 1319 of 2024 Page 2 of 6
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* Bioremediation, Waste Clearance, Resource Recovery, and Scientific Dlsposal Services in

Compliance with the Legacy Waste Management Rules of 2019 and the SWM Rules of 2016 at i
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Memorandum of Understanding

This Memorandum of Understanding (“MOU") is made

and entered into un 30* day of
November 2023 between:

NV_YVN (NTPC Vidyut Vyapar Nigam Ltd.); a wholly owned subsldiary of NTPC
Ltd; duly registered under the Companies Act, 1956 and |

L ving its Registered Olfice at
NTPC Bhawan, Core 7, SCOPE Complex, 7 Institutional Aren, Ladhi Roud, New Delhi-
110003, INDIA, (herein afier referred 10 as "NYVN", which expression shall mean and

include unless repugnant to the context, its successors, and permitied assigns), of the

FIRST PART.

AND
NAGAR NIGAM HALDWANI KATHGODAM, is the civie body that governs the g
city of Haldwani in Uttarskhand, India and having its affice at Nogar Nigam , Nainital _
Road , Haldwani, Uttarakhand 203139 (hereinafter referred 1o as "NNHK™), which .
expression shall, unless the context otherwise specifies

» means and include its
successors and permitted assigns an the SECOND PART.
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. f;!',.’ ]
"Party® shall mean NVYN ar NNHEK imgﬁ\'idlmlly. "Partics™ shall mean NVVN and NNHK
unllucli\'cly. E“

This MOU hetween Nagar N'iggf,l Haldwani-Kathgodam (NNHK) and
NVVN is for setting up a Municipal Solid Waste (MSW) to Torrefied
. Y,

Charcoal Plant Facility én llﬂ_[d}g}:ﬁl, Uttarakhand.

WHEREAS; . S

L. NNHK expressed its interest in setting up a MSW to Torrefied Ctharcoal lfl:mt
facility based on Torrefuction technology st aldwani o dispose of the
ciarbonaceous component of MSW,

2. NVVN shall develop a MSW to Torrefied Charcoal plant on Build Own Operate
(BOO) basis at a land allocated by NNMK free of cost.

3. NVVN shall have the ownership and right to scll all the products gencrated from
the said plant.

4. NVVN shall have the right to use the Site for “Sefting up a 500 TPD, MSW to
Torrefied Charcoal plant facility™ and its ancillary facilities including rooftop
solar plant to meet the power requirement of the plant.

w

. The other agreements like MSW Supply Agreement and Land Use Agreement
between NVVN and NNHK shall be signed later on with major obligations
summarized as undér;

A. Obligatioiis of NNHK:

. NNHK shall provide approx. 16 acre sujtable land free of cost for the project

along with boundary wall. The land should be free from water logging, above
hipth fload level, and .22 from encumbrance,

II.  NNHK shall ensure delivery of preferably pre-segregated Municipal Solid
Waste (MSW) at desigr_nalcd Waste Tipping Floor of plant premises free of cost.

I, NNHK shall ensure that at least 500 MT preferably segregated MSW is
delivered daily to the plant.

IV.  The delivered MSW shall not include inerts and prohibited items specifically
mentioned in Annexure-I so as to ensure a minimum GCV of 2000 keal/kg,
s NNHK shall provide preferably segregated dry waste 1o the extent possible.

Y. NNHK shall also provide other basic amenities at the project site like All-
weather approach road from existing road to plant boundary of minimum widih
7.0 m, street lighting on approach road and outside plant premisces, sewer line,
Right of Way, drainage outside plant premises, and other basic facilities, etc,
{
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e,

VL NNIUK shall provide water supply conneetion Tor drinking water usage during
plant construction and aperation period, Additionally, NNHEK shall provide --50
RLD of preferably teeated ST water Tor construction aetivities and - 200 KLD
ol preferably treated NTP water for process application during the O&M period.
within the plant battery limit,

VIL.  NNHK shall provide power connection of -2 MVA (min. 11 kVA) and 150
KW for Construction Power within plant battery limit. ‘The plant michinery
shall be powered by this connection on a pay-per-use basis,

VIH.  Development and maintaining of green helt (as applicable) other trn 10 acre
for plant facility shall be in the scope o NNIK,

IX.  Diversion of any Eleetrie Line passing through the proposed project site, culfing
‘down the trees existing on the proposed site (if any) and their disposal and
diversion of Forest Land (if any) before handing over the site to NVVN shall

be done by NNHK,
X.  NNHK shall obtain Environment Clearance (if applicable),

XI.  NNHK shall take back the wnutilized contents of MSW (Inert and process
rejeets) for safe disposal at its own cost.
XIH.  Development and maintaining Scientilic Land Fill facility (as applicablc) shall
be in the scope of NNHK. The Scientific Land Fill should not be in an adjacent
arca of the said MSW project.

XH1.  The concession period of the project shall be 30 years initially. This may be

extended further on similar terms and conditions with mutual consent of both
the parties.

B. Ouligarions 6 NVVN:

L NVYVN shall set upa MSW to Torrefied Charcoal Plant on Build Own Operate
(BOQO) basis at a land allocated by NNHK.

IL - EPC of MSW 1o Torrefied Charcoal Plant Facility including installation and
commissioning.

HI. Smooth Operation & Maintenance of plamt through deploymeat of third-party
O4&M contractor for 25 years,

IV.  Unilization of approx. 500 MT per day of MSW everyday while complying with
CPCB guidelines.

Y. Generating High Calorific Yalue Fuel similur to the nature of Mineral Coal tor
Co-firing in thenmal power plants or nearby process industries.

-t -
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! ’ ’ 31y AT Y verelyt H .
O VL NVVN shall have the ow nership and right 1o sell all the products and by-
pmducts generated from the said plant including revenue from Carbon Credits,
if any.

] T A 4 Wil [3 2y * . i 1 3
V1L The proposed plant shall comply with the latest environmental norms.

The above is a non-binding MOU. However, hoth NVYN and NNIIK shall enter into a
legally binding agreement, subject to the approval of the respective management.

For and on behalf of :- : For and on behalf of :-
NVVN Limited. New Delhi Nagar Nigam Haldwani-Kathgodam
=5 = A T
Authorized Signatory Authorized Sigw, a
Name: Ms. Renu Narang Name: Sh. Pankaj Kumar Upadhaya
Designation: Chiefl Executive Officer | Designation: Municipal Commissioner
Contact Address: Sth Floor, EOC Complex. | Contact Address: Nagar Nigam . Nainital
NTPC Lid.. A-8A. Scctor 24, Noida. Uttar | Road . Haldwani, Uttarakhand 263139
Pradesh 201307

Witnesses \
2 " A .
1. ,dh_'f endn ol é’cyh KauleB V'{//
mwma,,,i’f Prralin, ld-Kyn,
2 Himanshe  Phdonia

E’H?MCE" - NL(wTE)

,W ‘ NVVN (4,
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Co- Processing Certiflcate

Date:~ 15-04-2023

To,

M/s People's Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gall No-8, Mahavir Enclave,
New Delhi, South West Delhl, Code:- 07

E-mail: patheyanpo? @gmail.com

e, safely Co-Processed 469.66 MT of Post-Consumer Plastic Waste (MLP} in the Month of
April, wed from M/s Peopl&'s Assaciation For Total Help And Youth Applause
Legacy wastg Bioremediation Project Kath godam Haldwani, Uttarakhand and co-processed at

“ESSEL MISW Jabalpur Pvt Ltd, Patwarihalka No. 23 Kharsra No.375, 376, 379, Village Kathonda,
Tehsil Jabalpur, Madhya Pradesh-482004.

The Plastic Waste has been disposed in accordance with the Plastic Waste Management Rule
2016.

Plastic Type- MLP (Non-Recyclables)
Qty; 469.66 MT

Details of Post-Consumer Plastic Waste (MLP) received is attached as Annexure-1

Thanking You,

) /;,
For ES%L Jébzplpur MSW Pyt Ltd.

f} il
‘

Authnrized Slgnatory

;
i
&

Jabalpur MSW Private Limite
kssel

‘ r Khnoard No. 375376 & 479, Villagy : Kathonda, istrict : Jabafpur, Police Stanor . Atachost

Poxst Olice  Viay Nagar Pin. 48300 45200
Regd. Gll: Eutul Houso. .10, L‘“""”"CU Roag, industrial Area, Now Delhi - 11003

C!N UJOUD!DL.’O‘I:!F'T"’J::O'
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75
At Rereived Qty
(dd/mm/yy) Challan No. Truck No. Challan Qty (Kgs) {Kgs
_ PATH/2022- '

1/4/2023 23/HDI/7a HR6781363 28630 24346
PATH/2022- '

1/4/2023 23/HDI/75 HR6783940 24670 24386
PATH/2022-

| 1/4/2023 23/HDI/76 HR67C1486 28700 28416

PATH/2022-

1/4/2023 23/HDI/76 HR67C5506 23680 23396
PATH/2022-

1/4/2023 23/HDI/77 ‘HR67C5353 27650 27366

o PATH/2022- ’
1/4/2023 23/HDI/78 _HR67C6029 25670 25386
PATH/2022-
1/4/2023 23/HDI/79 HR67B8984 26470 26186
' PATH/2022- ‘
1/4/2023 23/HDI/80 HR6783485 25980 25696
PATH/2022- '

47472023 23/HDI/81 HRE69E6547 28760 28476
PATH/2022- » v

4/4/2023 23/HDI/82 HRE9E5140 29360 29076
PATH/2022- | = , ‘

4/4/2023. 23/HDI/83 | - HR63CO001 26780 26496 -
PATH/2022- T

4/4/2023 23/HDI/84 HR63A0006 - 28600 28316
PATH/2022- o

4/4/2023 23/HDI/85 HR63C4884 29670 29386
PATH/2022-

4/412023 23/HDI/86 HR46D9814 28760 28476
PATH/2022- ‘

8/4/2023 23/HDI/87 Up2077777 15360 15076
PATH/2022- -

8/4/2023 23/HDI/88 UP11AT3057 18790 18506
PATH/2022~

8/4/2023 23/HDI/89 - UP20AT2020 32650 32366
PATH/2022- -

8/4/2023 23/HDI/90 UP15CT3767 24600 24316

Total quantity of RDF 469568(459.6’6-MT)/; R

R (YR

by '; ,'\h{.

469668
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Co- Processing Certificate

Date:- 12-03-2023
To,
M/s People’s Association For Total Help And Youth Applause
RZ-15/3, KH NO-15/7, Gali No-9, Mahavir Enclave, :
New Dethi, South West Delhi, Code:- 07 . \,L—Q’A 6""’2
E-maik: pathevango? @gmail.com . DQJJ

This is to certify that M/s Rekart Innovations Pvt. Ltd. wa/hav/e received the following quantities
677320 MT of Post—Consumer Plastic WamP/RDF) from M/s People’s Assaciation Far
Total Help And Youth ApplaUSe in the Month of FEB, 2023 from Legaty waste Bioremediation
Project Kdth godam Haldwam, Uttarakhand. It received from The Plastic Waste has been

disposed in accordance with the Plastic Waste Managenient Rule 2016. Plastic Type- MLP {Non-
Recyclables)

F%‘B%ﬁ&«i l:a::waﬁons Pyl Lid.

» thonsed Signatory
Rekart Innovations Put. Lid.

\

i
%
|
}
H

i | ‘e":;."\
gj{‘%’fﬁz; i

AP0 e v

REKART INNOVATIONS (P) Ltd.
Corporate Offics: 137, Sactor-27, Gurugram - 122003
Regismrad Officar 1K/72, T Faridasbad, Haryana ~121001 .
PAN MG~ AACAMSSEH | G5 T Mo~ SLAAHCR I JAHLTE | €% Ho~ U9I00HRIOISPTCOSS84S | MSME No.~ 'M’mmf'w
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\%‘m/;jl %9

INDIANONJupiciaL  /4«ar Dart Yoot

L;C\:, NO..38 ¢
» , ENDO
Government of Uttarakhand RHLD :
_ e-Stamp ;
' Carifeats No. : IN-UK08338443487847U
> Certificate Issued Date . 08-Sep-2022 11:53 AM E

Account Reference : NONACC (SV)/ uk1217204/ HALDWANY UK-NT )

+ Unique Doc. Reference : SUBIN-UKUK121720417907338794097U | :

. Purchased by . PEOPLES ASSOCIATION FOR TOTAL HELP YOUTH APPLAUSE :

: Description of Document - Aricle § Agreement or Memorandum of an agresment :

@ > Property Description ! NA :

< Consideration Price (Rs.) : 0

: ' (Zero) _ :

*  First Party . NAGAR AYUKT NAGAR NIGAM HALDWANI

Second Party - PEOPLES ASSOGIATION FOR TOTAL HELP YOUTH APPLAUSE .

Stamp Duty Paid By PEGPLES ASSOCIATION FOR TOTAL HELP YOUTH APPLAUSE

Stamp Duty Amount(Rs.) : 1(00(31 o Hundred only) :

4 ;
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» : Agreement ' |
o ‘
. : THIS AGREEMENT made the 08 day of September.2022 between Mr. Pankaj
Kumar Upadhyay S/o Brahama Dev

(Nagar Ayuke), Nagar Nigam Haldwani (here
Inafter NNK “the Procuring Entity") which expression shall, where the context so

admits, be deemed to Include hig successors In office and asslgns, of the one part,
and Mr. Asheesh Mittal 5/0 Shrl Mahvir Prashad, (Authorised Signatory) People’s
Association for Total Help & Youth Applau

se (herainafter “the Contractor”),having
its registered office at RZH-15/9,Gurudwars Road Mahavir Enclave Dabyi- New
Dethi which expression shall, where the context so admits, be deemed 10 include

his hielrs, successors, executors and adminlstrators, of the other part;

WHNEREAS the Procuring Entity desires that the Works known as Blo-
Remediation/ Blo- Mining, Reclamation of Land And Sclentific Treatment of
Existing Dumpslte Located at Gola Roukhad Haldwan! By Adopting Suitable
Technology, For A Period Of 06 Months, As Per NGT& CPCB Guidelines &
Regulations. Blo-Remediation should be executed by the Contractor, and the

procuring entity has accepted a Bid by the Contractor for the execution and
completion of these Works and the remedying of any defects therein.

The Procuring Entity and the Contractor agree as follows:

1. In this Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Contract documents referred to.

2. The following documents shall be deemed to form and be read and construed as

part of this Agreement. This Agreement shall prevail over all other Contract
documents.

the Letter of Acceptance;

“the Bid of the Contractor as actepted along with the correspondence done on it,
if any;

the Special Conditions of Contract / Contract Data;

., the General Conditions of Contract;

the Specifications/Procurement Entity Requirement;

the DPR, Drawings; . )

the Instructions to Bidders, Notice Inviting Blds and Corrigendum if any. And

. the Government order/minutes of meeting headed by CS Uttarakhand dated
19,11.2020 and planning department of Uttarakhand order no.1271/654

\/C/SPC/ZOZO dated November 26,2020. And further order if any regarding it.

o

Su e an

- (lump sum basls) =Rs 3,00 Cr,
. :3 ’1[3211 \;ﬂ::t?tfy\%?r:(esg(acy s.raste to be remediated = apprgx. 88750.00, cum. or
" 88750.00 MT. (as per RFP) .

MThe site will be handed over on as Is where Is basls and shall be in Contractor’s
possession till completion of entire treatment of legacy waste present at site as
on date of LOA/contract agreement. As per the guldelines Issued by NGT
88750.00 MT quantity same rate shall apply. This rate shall apply upto 887500.00
MT quantity of;;%gu%gy waste accumulated at Gola Roukhad Haldwani dumpsite
Q%im:efd?? of possession of land to the contractor.




put Weighed, Pro
disposed. ‘

Measurement Setting up & Operating Control Room

online work progress and measurement
6. SITE SURVEY:-The Contractor shall surv
site shall be divided W Blocks and re
SCOPE OF WORK:- In conslderat
Procuring Entity to
hereby covenants

at Dumping site to access
(SCADA system).

ey the slte and submit 3 survey report, the
medlation work wilf be carrled out further.

lon of the payments to be made by the
the Contractors Indlcated In this Agre

ement, the contractor
with the' Procuring Entity to execute the Works mentioned in
REP, DPR and mentioned as below and to remedy d

efects therein (and, i
applicable), matntain the Works for a period of 06 Months in conformity in all
respacts with the provisions of the Contract.

> To undertake the works required for Scienti
Bio-

7.

fic dumpsite reclamation through
Remediation of iegachaste/un-processed municipal solid waste by
—€xcavation of complete mixed M

SW from the dumpsite which underwent
biological and physical degradation,

Resource recovery by using suitable innovation/ mechanical sieving machine.
or any other suitable equipment/methad,

v

Segregating, sorting, retrieving recoverable materials, {81€ £

el Repet ad foets
Storing, diverting for recycling,

.

Dumpsite land reclamation and proposal for dis
rejects,

Scientific disposal of post processing rejects,

vV Vv

posal of post processing

vy

Cosure of Dumpsite at Gola Roukhad Haldwani dumpsite during contract
period and hand back of reclaimed land to the Authority at the end of
‘contract period, after leveling the ground and making it clean from any waste.
Excavation, Screening & Resource Recovery

Bic-mining of un-processed municipal solid waste

Development of facllity for Sclentiflc disposal of residual Solid Waste
Leachate treatment If any

lals
ilization and disposal/ removal of recavered mater
‘l:rti;ztae%ow:ﬁte mgt_eﬂal wiil be disposed off by the Contractor under its own

vVVYYY N

arrangement,

’

esald point no. 07 RFP & DPR wili pravall.
l;:lnt::zc:\sa::z;?n:f?;aégn r‘:o RDF stack will remaln at slte more ;h:lm Qne
month after continuous disposal otherwlse It will be charge penalty as below.
B. PAYMENT TERMS: - The Pracuring Entity hereby covenants to pay thi cGngrgctqr
In consideration of the executlon and completion of the W‘?r s and the
remedying of defects thereln (and,if applicable, maintain the Works fOF a p?‘f‘,‘?d
of 06 Months), for the work based on the quantity of waste proc‘esseqﬁnd
removed and percentage of proposed land to be reclalmed as, pe%the
achievement of the milestone mentioned In the table below. S A

v\




(5¢)
80

TR T 4 Rreftaor wor 1968 7F 2022

e Bt
ye S,
105 _:(’/’://_{:—":—» 2
;-',fr/‘“ e
A s
LAy e
R




. (5% |
81 &S

Milestone Physical  Progress |Broad Parameters off% Release of
(WP) (cumulative) | Physical Progress Contract
o Value
First 20% of the proposed | Windrow  preparation, | 20%
Milestone land to be reclaimed | transportation,
processing & disposal of
all output products &
reclalming  20%  of
| proposed land.
Second 40% of the proposed | Windrow  preparation, | 20%
Milestone land to be reclaimed | transportation,
" | processing & disposal of
1all output products &
reclaiming  40%  of
proposed land.
t Third 60% of the proposed | Windrow  preparation, | 20% b
Milestone land to be reclaimed | transportation, :
' processing & disposal of
all output products & '
reclaiming 60% of !
proposed land.
Fourth 80% of the proposed | Windrow  preparation, | 20% g
Milestone land to be reclaimed | transportation, :
processing & disposal of
all output products &
reclaiming 80% of
. .| proposed land.
Fourth 100% of the | Windrow  preparation, | 10%
Milestone proposed land to be | transportation,
reclaimed ) processing & disposal of
all output products &
, ; reclaiming. 100 % of
( : proposed land.
Fifth Certlificate After Certificate | 10%
Milestone Submission /document  submission
' to NN Haldwanl
regarding scientific
disposal of RDF
according to CPCB & NGT
Guldelines

. The Contractor shall, on completion of the particular Milestone of the work,
before the 20th (twentieth) day of the Month or in case the 20th (twentieth) day
of a Month s a holiday then on the following working day of such Month, submit
to the Authority a statement (“the Running Bill") providing the following details

eg. Total waste disposed MT, approx land reclaimed percentage with
Photographs, RDF disposal etc. _ : o




J . v (58)
r.g » 9. PERFORMANCE SECURITY:-The Cont 82 &17/
. Security to the Authority: ractor shall have to furnish Performance

i 10. 2
@ ng?:n;?zltéat:;z:( ;shall submit a Performance Bank Guarantee/FD Issued by a
) ocated In Indlafor an amount equivalent to the amount of 5%

of the Contract value. The validi
, ' lity of the Bank G
180 days and renew after that if needed, uarantee should be not less than

Fallure on part of Contractor to comply with the requirement of above clause
shall constitute a breach of contract, cause under the extreme situation for
annulment to the award, forfelture of the EMD.

PENALTY FOR DELAY and INCENTIVE OPPORTUNITY, NON-COMPLIANCE; -
Incentive Clause: Total time permissible is 6 months but if the treatment and
disposal of 88750.00 cu.m. s treated and disposed in less than 6 months then
there is an opportunity of 0.25% per day maximum upto 5%.

And if there is delay in execution of project then there is a penalty clause of 0.50
% per day and maximum upto 20%. ' '

Beyond 40 day the delay in completion of the work, the decision of Executive
Committee shall be final, a decision may be taken to execute the project of in
force majeure circumstances decision may be taken accordingly.

For bio soil and inert, a land or depression/ low lying area is to be provided by the

Nagar Nigam, Haldwani and transportation cost for the above is to be borne by
the concessionaire.

The above 4 month is calculated from the commissioning of machines/ trommels
etc. and one month Is permissible for installation of above machines/

_ arrangements for “Treatment and Disposal of Legacy Waste, Haldwani” from the
date of signing the agreement.

if at the site the quantity of legacy waste Is more that 88750.00 cu.m./ MT, then
the Municipal Commissioner, Haldwani/ EC may take a call in the interest of the
project. '

12. EXTENSION OF WORK: -For any unforeseen reason or reason from the client for
the delay, then the contractor shall be given a maximum of three months extra to
complete the job as per the approval of Municipal Commissioner, Haldwani/
Executive Committee, SWM Project Haldwani.

13. PERMITS AND CLEARANCES-: Permits and clearance shall be obtained as per
Applicable Law which includes but not l‘lmi_ted to The Environment Protection Act
1986, The Air (Prevention and Control) Poflution Act 1981 and Water (Prevention
and Controf) Pollution Act1974 as amended from time to time. .
The NNK together with Contractor shall be solely responsible for taking various
statutory and non- statutory clearances for the Project from all concerne:d

" guthorities. The Procuring Entity ie, NNK shall reasonably assist the Contractor in
procuring the clearances required for the Project.

14. LABDUR LAW & REGULATIONS: -The Contractor shall adhere to the requirements
of the Workmen'’s Compensation Act and Labour Leglslation in force f.rom time to

xime and be responsible for and shall pay any compensation 10 his w.orkmen
which would be payable for injuries under the Workmen's Compensation Act,
here-in after called the sald Act. If such compensation is paid by the_ State as
principal Employer under sub sectlon (1) of sectlon 12 of the said Act, on behalf of
_the Contractor, it . . _
shallibe:recoverable b the state from the Contractor under sub section (2) of tf?e
g %gypsé"i”éi % hall be recovered in the manner laid dawn A

X
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15, FORCE MAJEURE: - O’Q
_ Insurrection, fevol'uf!\gx act of God, act of nature or the elements, terrorlsm,
federal or state laws rO; cvil strife, plracy, clvil war, acts of public enemies,
having jurisdiction ove’r ﬂl\j es and regulations of any governmental authorities
not be deemed o be a br e D;Gm'SES. Delays due to any of the above causes shall

16. JURISDICTION: - In th each of or fallure to perform under this Agreement.

1 the event of any dispute arlsing between the parties hereto, in

respe
pect of any of the matters comprised in this agreement the same shall be

settled by a competent court h
avin
by no other court. g jurisdiction In Haldwanl [?lstt- Dehradun and

IN WlTNE‘SS whereof the partles hereto have caused this Agreement to be
executed in accordance with the laws of Indla and NNK on the day, month and
year indicated above,

h-\-
_ _ Stgned by W ........
Pankaj Kumar Upadhyay Asheesh Mittal
$/o Brahama Dev, ~ §/o Shri Mahvir Prashad,
Nagar Ayukt Nagar Nigam Haldwani people’s Association for Total Help &
= Youth Applause

For and on behalf of the Governor/ Procuring Entity For and on behalf the

Contractor In the presence of In the presence of

Witness Name- wa\‘? s Wﬁ; . Witness Name- HQ(O[ 8] m;

Address- W‘ n ‘%M )/U(/l h Address-

Date-08.09.2022.

(59)
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Certificatg No,
Ceni!icate Issued Date
Account Reference
Unique Doc. Reference
Purchasag by
Desenption of Document
Property Description

Consideration Price (Rs.)
First Party

Secong Party
Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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NEWIMPACC (SV)/ up14014104/ GAUTAMBUDDH MAGAR 1/ UP-GBH
SUBIN-UPUP1401410453445420231770V

NTPG VIDYUT VYAPAR NIGAM LTD

Atticle 5 Agreement or Memorandum of an agreerment

Not Apblicablc
.

NTPC VIDYUT VYAPAR NIGAM LTD
Nol Applicable .
NTPC VIDYUT VYAPAR NIGAM LTD

100 ..
(One Hundred only)

:

Memorandum of Understanding

This Memorandum of Understanding (*“MOU"™) is madc and entered into on 30 day of
November 2023 between:

NVVN (NTPC Vidyut Vyapar Nigam Ltd.); a wholly owned subsidiary of NTPC
Ltd; duly registered under the Companies Act, 1956 and having its Registered Office at

NTPC Bhawan,

Core 7, SCOPE Complex, 7 Institutional Area, Lodhi Road, New Delhi-

110003. INDIA, (herein afier referred to as “NVVN”, which expression shall mean and
include unless repugnant to the context, its suceessors, and permitted assigns), of the

FIRST PART.

AND

NAGAR NIGAM HALDWANI KATHGODAM, is the civic body that governs the
city of Haldwani in Uttarakhand, India and having its office at Nagar Nigam , Nainital
Road , Haldwani, Uttarakhand 263139 (hereinafter referred to as "NNHK™), which
expression shall, unless the context otherwise specifies, means and include its
successors and permitted assigns on the SECOND PART.

sitatulory Atert
T (LR A L
e
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"Party* shall mean NVVN or NNIIE infﬁividuul!y. “Partics™ shall mean NV VN and NNJIK
(.'H”L‘;’li\'cl)'. i{
This MOU between Nagar N!gﬁl:n Haldwani-Kathgodam (NNHK) and
NVVN is for scfting up a Muhiﬂpal Solid Waste (MSW) to Torrefied
Charcoal Plant Facility in llabl_(_’l}i{;l:n‘i, Uttarakhand.

WHEREAS; i

I NNIIK expressed its interest in setting up a MSW to Torrefied Charcoal lflzmt
facility based on Torrelaction lechnology at [aldwani 1o dispose of the
carbonaccous component of MSW,

2. NVVN shall develop a MSW to Torrefied Charcoal plant on Build Own Operate
(BOO) hasis at a land allocated by NNHK free of cost.

3. NVVN shall have the ownership and right to sell all the products generated from
the said plant.

4. NVVN shall have the right to use the Site for “Setting up a 500 TPD, MSW to
Torrefied Charcoal plant facility™ and it ancillary facilities including rooftop
solar plant to meet the power requirement of the plant.

w

The other agreements like MSW Supply Agreement and Land Use Agreement
between NVVN and NNHK shall be signed later on with major obligations
summarized as under:

A. Obligations of NNHK:

I. NNHK shall provide approX. 10 acre suitable land free of cost for the project
along with boundary wall. The Jand should be free from water logging, above
higth flood level, and 2 from 2ncumbrance.

Il NNHK shall ensure delivery of preferably pre-segregated Municipal Solid
Waste (MSW) at desi gnated Waste Tipping Floor of plant premises free of cost.

IIL. NNHK shall ensure tha( at least 500 MT preferably segregated MSW is
delivered daily 1o the plant. -

IV.  The delivered MSW shall not include inerts and prohibited items specifically
mentioned in Annexure- so as to ensure a minimum GCV of 2000 keal/kg.
NNHK shall provide preferably segregated dry waste to the extent possible.

V. NNHK shall also provide
weather approach road fro
7.0'm, street lighting on a
Right of Way, drainage o

other basic amenities at the project site like All-
m existing road to plant boundary of minimum widih
pproach road and outside plant premises, sewer line,
utside plant premises, and other basic facilities, etc,

i

i
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VI,

VIL.

VIII.

IX.
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NNHEK shall provide water supply connection for drinking water usage during
plant construction and operation period. Additionally, NNIHK shall pr()wdc"-ﬁ()
KLD of preferably treated ST water for construction activitics and - 200 K'l,l)
of preferably treated STP water for process application during the O&M period.
within the plant battery limit.

NNHK shall provide power connection of ~2 MVA (min. 11 kVA) and 150
kW for Construction Power within plant battery limit. The plant machinery
shall be powered by this connection on a pay-per-usc basis.

Development and maintaining of green belt (as applicable) other than 10 acre
for plant facility shall be in the scope of NNHK.

Diversion of any Electric Line passing through the proposed project site, cutting
down the trees existing on the proposed site (if any) and their disposal and
diversion of Forest Land (if any) before handing over the site to NVVN shall

be done by NNHK.
NNHK shall obtain Environment Clearance (if applicable).

NNHK shall take back the unutilized contents of MSW (Inert and process
rejects) for safe disposal at its own cost.

Development and maintaining Scientific Land Fill facility (as applicablc) shall
be in the scope of NNHK. The Scientific Land Fill should not be in an adjacent
area of the said MSW project.

The concession period of the project shall be 30 years initially. This may be
extended further on similar terms and conditions with mutual consent of both

the parties.

B. Obligarions 6f NVVN:

L

IL.

1L

iIv.

NVVN shall set up a MSW to Torrefied Charcoal Plant on Build Own Operate
(BOO) basis at a land allocated by NNHK.

EPC of MSW (o Torrefied Charcoal Plant Facility including installation and
commissioning,.

Smooth Operation & Maintenance of plant through deployment of third-party
O&M contractor for 25 years.

- Utilization of approx. 500 MT per day of MSW everyday while complying with

CPCB guidelines.

Generating High Calorific Value Fuel similar to the nature of Mineral Coal for
Co-firing in thermal power plants or nearby process industries.

(62)
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VI, NVVN shall have the ownership and right to sell all the products and by-
products generated from the said plant including revenue from Carbon Credits.
if"any.

VIL.  The proposed plant shall comply with the latest environmental norms.

The above is a non-binding MOU. However, both NVVN and NNHK shall enter into a
legally binding agreement, subject to the approval of the respective management.

For and on behalf of :- For and on behalf of :-
NVVN Limited. New Delhi Nagar Nigam Haldwani-Kathgodam

- <3 7 I et
Authorized Signatory W Authorized Sigw,%ﬁ@
Name: Ms. Renu Narang Name: Sh. Pankaj Kumar Upadhaya
Designation: Chief Executive Officer Designation: Municipal Commissioner
Contact Address: 5th Floor, EOC Complex, | Contact Address: Nagar Nigam . Nainital
NTPC Ltd.. A-8A. Sector 24, Noida. Uttar | Road . Haldwani, Uttarakhand 263139
Pradesh 201307

Witnesses \

A Tonda ol ik Kaus v‘v/
Pl o oraliin, -,

2. Hima[ A ’ P/mﬂéyu'a /{VM’“ E’n ngdIt - NIQ”TE)
) /“/ g

NVVN 4.
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G Annexure-]

List of Banned ltems in the Waste:-

e Construction & Demolition Waste
* Anatomical Hospital Waste

¢ Asbestos

» Bio Hazardous Waste

» Electronic Scrap / E Waste

o Battery Waste

e Explosives

e  Waste free from Trace Elements and Heavy Metals i.e. Cyanide, Arsenic ctc.

*  Mineral Acids
. Radioactive Waste

(64)




Srifrt
OTILITIES

AR SR N

Co- Processing Certificate
Date:- 15-04-2023

To,

M/s People’s Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gali No-9, Mahavir Enclave,

New Delhi, South West Delhi, Code:- 07

E-mail: patheyango7@gmail.com

e, safely Co-Processed 469.66 MT of Post-Consumer Plastic Waste (MLP) in the Month of
April, 20237t Teceived from M/s Peoplé's ASSociation For Total Help Arid Youth Applause

Legacy waste Bioremediation Project Kath godam Haldwani, Uttarakhand and co-processed at
ESSEL'MSW Jabalpur Pyt Ltd, Patwarihalka No. 23 Kharsra No.375, 376, 379, Village Kathonda,

- Tehsil Jabalpur, Madhya Pradesh-482004.

The Plastic Waste has been disposed in accordance with the Plastic Waste Management Rule
2016.

Plastic Type- MLP {Non-Recyclables)
Qty: 469.66 MT

Details of Post-Consumer Plastic Waste (MLP) received is attached as Annexure-1

Thanking You,

(S W2

. o,
For ESSEL"Jabalguur MSW Pyt Ltd.

U

Authorized Sfi"g’hatory

k4
5§
P

.

¥

7

e L

Jabalpur MSW Private Limited
Khasara No. 375.376 & 379, Village * Kathonda, Distrct ; Jabatpur, Police Staton .‘Mmr‘r.c;ma"!
' Post Othce  Viay Nagar Rin- 182002

a2 Dalhi - 110035
Aegd. OIL.: Exsel House. B-10, Lawrongo Incustnal Area, Now -
g tu Road CIN . USO0D1DL2013PTC24T500
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(, Date
| {dd/mm/yy Rergived Ot
) ‘E:?::i}gor‘;c; Truck No. Challan Qty (Kgs) ‘(Kgs Oy
1/4 i
/4/2023 23/HDI/74 HR6781363 28630 28346
e/ PATH/2022-
2023 23/HDY/75 HR6783940 24670 24386 x
PATH/2022-
1/4/2023 23/HDI/76 HR67C1486 28700 28416 \
PATH/2022-
1/4/2023 23/HDY/76 HR67C5506 23680 23396 \
PATH/2022-
1/4/2023 23/HDI/77 "HR67C5353 27650 27366 1
PATH/2022-
1/4/2023 23/HDY/78 HR67C6029 25670 25386 \
PATH/2022- \
1/4/2023 23/HDI/79 HR67B8984 26470 26186 |
PATH/2022-
1/4/2023 23/HDI/80 HRG783485 25980 25696 \
PATH/2022-
4/4/2023 23/HDI/81 HRE9EE547 28760 28476
PATH/2022-
4/4/2023 23/HDI/82 HR6IES140 29360 29076 \
PATH/2022-
4/4/2023 23/HDI/83 HR63C0001 26780 26496 \
PATH/2022-
4/4/2023 23/HDI/84 HR63A0006 28600 28316
PATH/2022-
4/4/2023 23/HDI/85 HR63C4884 29670 29386
PATH/2022-
4/4/2023 23/HDI/86 HR46D9814 28760 28476
PATH/2022-
8/4/2023 23/HDI/87 Up2017777 15360 15076
PATH/2022-
8/4/2023 23/HD}/88 UP11AT3057 18790 18506
PATH/2022-
8/4/2023 23/HDI/89 UP20AT2020 32650 32366
PATH/2022-
8/4/2023 23/HDI/90 UP15CT3767 24600 24316
469668

Fi

_7‘k * .
it "Jx'(i_

Total quantity of RDF 469668(469.66 MT) 4 ’,‘-

3 e
5. f e
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W: Www.rekarl co | _
Leain | g team@rekart co.in I Missed Call, 80108 11211

Co- Processing Certificate

Date:~ 12-03-2023
To,

M/s People's Association For Total Help And Youth Applause
RZ-15/3, KH NO-15/7, Gali No-8, Mahavir Enclave,
New Delhi, South West Delbi, Code:- 07

E-mail: pathevango7@gmail.com , ‘DUJ B

This is to certify that M/s. Rekart Innovations Pyt, Ltd. wyml/e received the following quantities
677.320 MT of Post-Consumer Plastic Waste (MLP/R'bF).from M/s People’s Association For
Total Help And Youth Applause in the Month of FEB, 2023 from Legacy waste Bioremediation
Project Kath godam Haldwani, Uttarakhand. It received from The Plastic Waste has been

disposed in accordance with the Plastic Waste Maniagement Rule 2016. Plastic Type- MLP (Non-
Recyclables)

F‘?Eu g’l;gct Innovations Pvl. Lid.

A
Nl
y thonsed Ssgnatory
Rﬁ ar\t Innovations Put. Ltd.

Py
e e
>4 T ——

REKART INNOVATIONS (P) Ltd.
Corporate Office: 137, Sector-27, Gurugram ~ 122009
Reglisterad Office: 1K/72, NIT Faridabad, Haryana ~121001

~ HROSDOULES 48
3634H | GSTNo~ OGAAHCRIGJAHIZE | o No~ U93000HRZOISPTCES 584G [MSHIE No:
PANNo.- AKCR
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/

{dd/, mm/yy) %ﬂlﬂo.\ mm Received
| 1/2/2003 PATH202 2o m 2(:::: aty. (kes
“3/2/202\3 PAm/zozz-za/Hul/zo 2

<7020 | HR67B3940 24260 23910
—1/2/2023 | pATH/2022-29/Hpij21 HR67C1486 24300 23950
Y2203 | pahy 2022-23/HDI/22 HR67C5506 25120 24770
1/2/2023 | PATH/2022-23/HD1/23 HR67C5353 23300 22950

4/2/2023 | PATH/2022-23/HDi/24 HRE9EE547 24660 24310

4/2/2023 | PATH/2022-23/HDI/25 HRE9E5140 23650 23300

4/2/2023 ’ PATH/2022-23/HDI/26 HR63C0001 24160 23810

“4/2/2023 , PATH/2022-23/HDI/27 HR63A0006 22360 22010

10/2/2023 I PATH/2022-23/HDI/28 HR67C5506 24660 24310

L 10/2/2023 / PATH/2022-23/HDI/29 HR67C1486 23220 22870
L 10/2/2023 ,PATH/ZOZZ-ZB/HDI/BO HR67B3940 25200 24850
L 10/2/2023 IPATH/2022-23/HDI/31 HR67B1363 26300 25950
/ 15/2/2023 ’PATH/2022-23/HDI/32 HR63A0006 24300 23950
/ 15/2/2023 | PATH/2022-23/HDI/33 HR63C4884 22360 22010
l 15/2/2023 | PATH/2022-23/HDI/34 HRAGD9814 26300 25950
[ 20/2/2023 | PATH/2022-23/HDI/35 HR6781363 25360 25010
l 20/2/2023 | PATH/2022-23/HDI/36 HR6783940 24360 24010
I 20/2/2023 | PATH/2022-23/HDI/37 HR67C1486 22550 22200
/ 20/2/2023 | PATH/2022-23/HDI/38 HR67C5506 24500 24150
/ 20/2/2023 | PATH/2022-23/HDI/39 HRG7C5353 26330 2o
I 20/2/2023 | PATH/2022-23/HDI/40 HRE7C6029 == B
F 20/2/2023 | PATH/2022-23/HDI/41 HR67B8984 24560 24210
f 20/2/2023 | PATH/2022-23/HDI/42 HR67B3485 26500 2
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PATH/2022-23/HDI/43

PATH/2022-23/HDI/44

PATH/ 2022-23/1 Di/as

PATH/2022~23/ HDI/46 ,

——

—
HR69E6547
HR69E5140
HR63C4884

—R63A0005

_____~________________J

—

25600

vo——

-

24530

25200

e S Y

2500 |

24180
24850
250 |
24250

677320
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UTILITIES
Co- Processing Certificate | |

Date:- 06-12-2022
To,

M/s People’s Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gali No-9, Mahavir Enclave,

New Delhi, South West Delhi, Code:- 07

E-mail: Patheyango7@gmail.com

We, safely Co-Processed 261.09 MT of Post-Consumer Plastic Waste {MLP) in the Month of
November, 2022. It received from M/s People’s Association For Total Help And Youth Applause,
Legacy waste Bioremediation Project Kath godam Haldwani ,Uttarakhand and co-processed at
ESSEL MSW Jabalpur Pvt Ltd, Patwarihalka No. 23 Kharsra No.375, 376, 379, Village Kathonda,

Tehsil Jabalpur, Madhya Pradesh-482004.

The Plastic Waste has been disposed in accordance with the Plastic Waste Management Rule

201s.

Plastic Type- MLP {Non-Recyclables)

Qty: 261.09 MT
Details of Post-Consumer Plastic Waste (MLP) received is attached as Annexure-1

Thanking You,
For ESSEL M’S}Nf’]abalpur MSW Pvt Ltd.
it . 2 S
e i
Authorized Sighatory
Jabalpur MSW Private Limited

E ‘ Khasara Mo, 375.376 & 379, Vittage  Kathonda, Distnet Jabalpus Polce Stanon A\Lvl‘!’a:\'\-lﬁf

- 535 Post Qlice  Vipty Nagar Pin 482002
¥ v 110035

i 4 ; Noew Oe
Regd. Olt.: Euuil House, BB 10, Lawrengce Hoad, Industeal Area, e
: CIN  UN0gO! OL2GIIPTC2S 509

(e
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CHALLANNO, | pare | VEHIGE T
———— | " | "No, |GRoss| TaRe | ner
PATH/2022-
m—mﬁ_ UP2017777 | 25450 | 10540 | 14910
UL | 1-Nov-22 | Up11aTa0s7 | 20890 | 10385 | 13505
| PATH/2022-23/HDY/2 | 1-Nov-22 UP17CA3639 | 21330 | 10085 | 11275
PATH/2022-23/HOI/3 | 1-Nov-22 | up20aT2020 | s0sss | 11955 | 38500
PATH/2022-23/HDI/4 | 1-Nov-22 | UP15CT3767 33210 | 10840 22370
PATH/2022-23/HD)/5 | 8-Nov-22 | UP20AT2020 | 48755 | 11955 | 36800
PATH/2022-23/HDI/6 | 8-Nov-22 | UP17CA3635 | 21705 | 10055 | 11650
PATH/2022-23/HDI/7 | 8-Nov-22 | UP20T7777 | 23220 | 10540 | 12680
PATH/2022-23/HDI/8 | 8-Nov-22 | UP11AT3057 | 22185 | 10385 | 11800
PATH/2022-23/HDI/9 | 8-Nov-22 | UP15CT3767 | 34340 | 10240 | 23500
PATH/2022-23/HDI/10 | 16-Nov-22 | UP20T7777 | 26790 | 10540 | 16250
PATH/2022-23/HDI/11 | 16- Nov-22 | UP11AT3057 | 28985 | 10385 | 18600
PATH/2022-23/HDI/12 | 16- Nov-22 | UP17CA3639 | 21555 | 10055 | 11500
PATH/2022-23/HDI/18 | 24- Nov-22 | UP17CA3639 | 21705 | 10055 | 11650
TOTAL 409675 | 148585 | 261090
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" Request for Proposals for Bioremediation, Waste Clearance, Rescurce Recovery, and Scientific Disposal Services in Compliance with M

4 mzs::kr;nn:gemem Rules of 2019 and the SWM Rules of 2016 at Haldwani (Nainital) C;L Z)
Mé@ NAGAR NIGAM HALDWANI
A GOVERNMENT OF UTTARAKHAND
invites

Request for Proposal

for
" Request for Proposals for Bioremediation, Waste Clearance, Resource
Recovery, and Scientific Disposal Services in Compliance with the Legacy Waste
Management Rules of 2019 and the SWM Rules of 2016 at Haldwani (Nainital)
Uttarakhand

UTTARAKHAND

Volume-1

NIT No: .......... Date: 28/09/2024

Issued By: «

The Municipal Commissioner,

Nagar Nigam Haldwani,

Nainital, (Uttarakhand) - 263139

e-mail ID- Haldwaninagarnigam@gmail.com
Website: - hitp://www.Haldwaninagarnigam.com
Office no. 05946 -220035
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@%@ E.E E‘_‘.E HEAD OFFICE

\\\‘ / Uiyt Uttarakhand Pollution Control Board

A7 E'me,isl}gn%i%’u “Gaura Devi Paryavaran Bhawan”

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msulpeh@yalion.com, Phone No.-0135-2607092

UKPCB/HO/Con(RY/N-171/2024/ 2y Date : 28/.05.2024

‘ REGD. POST
To,

Nagar Ayukat

Nagar Nigam Haldwani- Kathgodam, Haldwani

Distt- Nainital.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & aunthorization) (Fresh) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974” und  under Section-21 of the “Air (Prevention & Control

: of Pollution) Act, 1981” and Authorization under “Rule-6(2)" of the “Hazardous and Other
Wastes  (Management and Transboundary Movement) Rules, 2016" notified under

“Envirenment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act. Air
Act and HW Rules respectively).

CAF ID - 61323 Application no.- 3607967
CCA (Fresh) Date :- 16-12-2023

¥ CCA is hereby granted to Nagar Ayukat, Nagar Nigam Haldwani-Kathgodam Distt-
Nainital {for Treatment/Disposal of legacy wastes located. at Gaula Rokhad, Halwani,

: Distt- Nainital subject to the provisions of the Water Act, Air Act and Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may be
made further and subject to following terms and conditions

1. This CCA is granted for the period upto 31-03-2024 and valid for following activities
with Capital Investment/Net Assets Values 345.0 Lakh :-
| S.No. CTE Present CCA (Fresh)
: Activity Quantity Activity Quantity
N
] Refused Treatment/Disposal 88750 MIT:
of Legacy Waste —_

tJ

.. Specific Conditions under Water Act :-
{3} Thedaily quantity of effluent discharge (KLD) :-

CTE Present CCA (Fresh)
“Trade Effluent Refused Nil
Sewage ’ 0.8

(i) Trade Effluent Treatment uand Disposal ;- -Nil-

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive septic
tank/soak pit as is required with reference 1o influent quantity and qualiy., .
3. Conditions under Air Act :- {

(i) The applicunt shall nse following fuel and nstall a comprehensive control system consisting
of control equipment as is required with reference to genermtion of emissions and operate

and maintain the same continuously so as to achieve the lovel of pollutants to the following
standards :-

X

Clenn Eanvironment and Healthy Life Style
T W W Il

S. | Stackaftached | Stack | Typeof | Fuel Quantity { Emission |Emission
No with height Fuel Control  [standards
(M) . Equipment | not to
exceed
Note Applieable '
Ly G




In case of sto 98 UKPCB
J stoppage of functioning of air pollution control equipment, production has to be

" (ii) Noise fr
(if) Noise from the D.G, Set and other source(s) should be controlled by providing an acoustic

enclosure as is requi ; ; .
as 1s required for meeting the ambient noise standards for night and day time as

Pl’CSCl‘ibed fOl' I'BSpeCﬁVG ﬂreaS/ i i i i
zones IﬂdUStr ial Commercia iler i
( ot : ( ) | l, RESIdentlcl’, Sllence) which

Standards | Industrial Area Commercial Aren | Residential Area | Silence Zone

for N0i§c Day N.ight Dny Night Day Night Day | Night
level in |_time time time time time time time | time
db(AyLeq | 75 70 65 55 55 45 50 40

Day time & from 6.00 a.am. to 10,00 p.nt., Night time: from 10,00 p.n. to 6.00 a.m,

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
¥ovement) Rules, 2016 :-

(i) The Factory Manager of M/s ......NA.......... is hereby granted an authorization to
__ operate a facility for collection and storage of Hazardous wastes.
(ii) The autharization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-IT) (MTA)
Not Applicable

. (iif) The authorization shall be in force for the period upto....NA.... 4
(iv) The authorization is subject-to the conditions stated below and such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization :-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under..
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC. -
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC 1w close

down the facility. ‘
(vi) An application for the renewal of an authorization shall be made as laid down under these

rules.
(vii) The unit shall comply with .any other conditions specified in the guidelines issued by the
MOoEF&CC or CPCB/SPCB from time to time, :

This CCA is valid for the Treatment/Disposal of Legacy Waste,

6. Compulsory documents to be submitted by the lndustry/Upit -
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-~10 under Hazardous
and Other Wastes. (Management and Transbouudary Movement) Rules, 2016 and
Thivd Party Audit Report. _
(ii) Environment Statement in Form-V of Envivonment (Protection) Rules, 1986.
@iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area. . . .
. " Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

7 . . L
8. Competent Authority reserves {he right to change/modify/add any time any condition of this '

ccAa. ) R &‘/

1 Environnient and Healthy Life Style

“Clea D -
: o5 TR q TRy T el . 5 Page-2-
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Unit has to submit Actig i |
, n Plan of collecting back a ientific di i
%enelélated due to their used product wilhingin oue(nd W f recent o 1 e, st
oard.

month of receipt of this CCA to this
Unit has 1o comply with the Specific & General conditions which are as follows -

Specific Conditions:
1. The Consent to Operate will atty

act execution of Board’s Order ditted 02,122 irecti
Hon’ble High Court in this vega et restonsof

“ddin the PUL 93/2022 55 {ssued from tme to time,

2. The applicant shall submit audited balance sheet of the unit at the

) ! end of cach financial year so that fee
submitted by the applicant could be assessed. :

3 'l:hc occx.micr shall suictly adhere to provisions of the Solid Waste Munagement Rules, 2016 us amended from
lx}uc o tme and treatment & disposal of legacy waste shall be carricd out as per provision of solid Rules. |
4. The occupier shall strictly comply with guidelines issued by the Central Pollution Control Board time to time
for environmentally sate processing & disposal of waste,

S Reiect porprate. o > 2 % * i j
3. Rejeat generated from treatment/disposal of legacy waste shall be disposed as per Rules. No case reject shall
be disposed illegally,

8. The oecupier shall adhere with duties & responsibilities defined under rule-15 of solid Waste Management
Rules 2016. scrupulously,

7. The wccupier shall maimain record of treatment/disposal of legacy wasle and same shil be submitted to the
Boards vitices.

8. The Facility shall ke adequate measures to control of noise {rom its own source so as to comply with the
standards as may be applicable.

9, The Qccupier of shall strictly adhere with the specilic and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder. .

10. The Occupier shall ensure all safety measures and shall undertake periodical assessment by the competent
zuthority.

11, Occupier shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

12. Hazardous waste should not be stored beyond a period of 90 days.

13. The Occupier situated nearby the River Ganga and its tributaries shall ensure the treatment tacilities and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

14.The Occupier shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules Notitications
made thereunder.

General Conditions
3. The applicant shall get analyse the samples of e(fluent/emissio/hazardous wastes at least once in 2 three
month from the laboratory recognized by the MoEF&CC and shall report to the URPCB.
The applicant sl however, not without the prioy consent of the Board bring e use apy new or altered
aumtlel 1oy the discharge of ¢ffluent or guses emission or sewage wuste trom the unil,
3. Tremted waste water und domestic waste water shall be disposed joimly at one disposal point, The applivant
shall provide discharge measurement equipment at tinal disposal point.
Ihe spplicant shall suietly comply with conditions ol this CCA und submit vampliance report of stipulated”
conditions within 30 days of receipt of this CCAL 11w any point of time, iis tound that the industry is not
complying with stipulated conditions or sny Turther divectionfinstruction issued by the Buard, legal action
shal] be initiated ngamst e applicant.
5. The appitcust shall maintain good bouse keeping. All vilves/pipesseweridriing ete, inust be leak-proot.
6. The industry sha)l provide oninterrupted entry to the STPISAETPs indet uad outlet points, Aiv Pollution Cantrol
equipmen ynd stack for smouth sumpling/monitoring of clticiency of pollutivn control measures.
7. The industry shall provide “Inspection Book™ ut the tithe o inspection o the Buard®s ofticiuls.
. Whenever due tu any aeeidem o other anforeseen aet o event, such emission oceurs or is apprehiended to
oceur in exeess of standards lsid down, sueh information shall be reported o the Bourd's offices and all other

concerned offices. In ense of fuilure of pollution control equipment, the production process comnected (o it
shall be stopped with immediste ellect.

- Clean Environment nud Healthiy Life Style
ww gl 7 @l o dd - Page-




§0.[n case of any damage to the agriculture productivity, human habitation cte. by the operation of industry, it
oduction in the industry

with immediate effect and such information shall be
reported to Board’s offices, The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authori ty.

11.The applicant shall apply before the 60 days of ex

capacity/manufacturing process/capacily enhance
emission point,

piry of CCA or any change in production types/ production
ment ete. or any change in effluent discharge point or

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary,

13.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board,

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization,

15. 1t is the duty of the authorized person Lo take prior permission of the Board to close down the facility.

16. The authorization is valid {or temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantiy and nature of hazardous chemicals
being used in the plant as well ss air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises. .

18.1t is duty of the authorized person fo take prior permission of this Board to close and cleanup the Facility for
treatment, storage and disposal of hazardous waste.
19. The applicant shall maintain record of hazardous waste in Form-3.and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates,
20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.
21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physiecal and
chemical analysis of hazardous waste sample and report to the Board. :
22, Dried hazardous sludge from the process in the plant shall be stared in double lined HD
with R.C.C. or such material which does not react with the waste contained in it,
23. The storage area should be fenced properly and Sign/Notice Board iadicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English. .
24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
. processors,
25, Incase of any wransportation of hazardous-waste, the details in Form-10 of the Hazardous and Other Wastes
.+ (Mariagement and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

PE pit constructed

/

D¥; Parag Madhukar Dhakate

‘ Member Secretary
Letter No. :UKPCB/HO]COI!( RY/N-171/2024/ Datedf' as abbveqc“ )\

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwani Distt,
information and compliance of the same.

-Nainital for

Meniber Sccretary

5C L
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Regional Office

Awas Vikas Colony,Haldwanl (Nainital)

=~ Uttarakhand Pollution Control Board
dadl
\.1/ a8

AMBIENT AIR QUALITY MONITORING

1 Report No.

2 Name of Site & Address

3 Dazte of Monitoring

4 Sample Collected by

5 WMonitoring Location

AAQM/HLD/08/2024-25

M/s Uttrakhand Jal Sansthan Tubewell
Gaujajali Uttar, Haldwani

District- Nainital (Uttrakhand)

23.12.2024

Sh.C.B Joshi MA
Sh. Ravindra Singh Jarout MA

New Friends Colony,Gaujajali Uttar Haldwani

OBSERVATION
Parameter Measured Value Standard Value
(ug/m’) (ug/m®)
Respireble Suspended Particulate 112.4 100
fiatter(RSPM) PM10
Sulphur Dioxide (S02) 8.9 80
Nitrogen Dioxide (NO2) 26.2 80

Scientific\Assistant

] ]

R

- AssttStientific Officer Ragional Officer
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Regional Office
Uttarakhand Pollution Control Board

Awas Vikas Colony
Haldwani

(25)

Analysis Report on Ground water

Name of Handpump

Sample Collected by

Date of Collection of Sample
Date of completion of analysis
Sampling point

M/s Uttrakhand Jal Sansthan Tubewell
Gaujajali Uttar, Haldwani
District- Nainital (Uttrakhand)

Sh.C.B Joshi MA

Sh, Ravindra Singh Jarout MA

23.12.2024
02.01.2025

New Friends Colony, Indranagar,Haldwani

District-Nainital

S.No. Parameters Values Test Method
1 Colour Colourless Visual
2 Odour Odourless Sensory
3 Temperature(°c) 17 By Thermometer
4 pH 7.55 Electrometric
5 E Conductivity (Wmohs/cm) 210 Electrometric
6 COD (mg/L) BDL Dichromate Reflux
7 Hardness (mg/L) as CaCO; 156 EDTA methed
g2 Calcium (mg/L) as CaCO, 96 EDTA method
9 Magnesium (mg/L) as CaCO; 60 By Calculation
10 Alkalinity (mg/L) 154 Visual titration
11 Chloride (mgiL) 13 Argentrometric
12 Total Dissolved Sollds (mgiL) 130 Electrometric

q
Scienﬁéé Assistant

A
Asstl. Scientific Officer

Regional Officer
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Annexure-I
Photo Gallery: Joint Committee field visit Hon’ble NGT Order O.A.No.1319 of 2024
(Solid Waste Trenching ground at Gola Rokhar, Haldwani city, District Nainital Uttarakhand
State)
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Photo 2: Vis
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Photo4: No Scientific processing facility and leachate
collection system at trenching ground

£
e T e s B

around uping site

trenching ground during visit

Joint Committee Report in Compliance of Hon’ble NGT Order O.A. NO. 1319 of 2024 Page 1 of 2.
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quantity of unprocessed solid waste

Photo 12: Broken boundary wall at Solid waste trenching
ground Haldwani city, Distt. Nainital

Joint Committee Report in Compliance of Hon’ble NGT Order O.A. NO. 1319 of 2024 Page 2 of 6




